MINUTES OF MEETING No.15B/19 OF NORMS COMMITTEE -1 (DES-I1 SECTION) HELD ON
20.03.2019

Meeting No. 15B/19 of the Norms Committee (NC-I) for the licensing year 2018-2019 was held on
20.03.2019under the Chairmanship of Sh. R.P. Goyal, Additional Director General of Foreign Trade to consider
the applications under Duty Exemption / Remission Schemes (Chapter-4) of the applicable Foreign Trade Policy
and the Handbook of Procedures. The following Members of the Committee were present in the meeting: -

SL.LNo | Name of the representatives & their Designation Department
1. Shri K.V.Tirumala., Deputy DGFT DGFT, Udyog Bhawan
2. Shri K.K. Tiwari Industrial Adviser
3. Shri S.K. Jain, D.O DPIIT
4, Shri V.C. Agarwal, consultant (Tech-III) DGFT, Udyog Bhawan
5. Shri Shaish Kumar, consultant ( Tech-I) DGFT, Udyog Bhawan
6. Sh. Moin Afaque, Asst. DGFT DGFT, Udyog Bhawan
Note:
1. In certain cases the decision of the Norms Committee refers to the Recommendations/

Observations/Deficiencies received from the concerned Technical Authority. Wherever applicable, a scanned
copy of such document has been placed at the end of the Minutes, in running serial orders. The scanned copies
uploaded are to be accepted. The U.O. No. /O.M No. of the scanned copy is reflected in the minutes.

2. Wherever the Committee has fixed norms, the RAs should allow inputs as per wastage norms approved or as
applied whichever is less.

3. All applications/representations/reply to the Deficiency letters etc. may be sent to NC-I at e-mail address-
ncl.dgft@nic.in. All firms are also requested to mail/send their present valid email addresses so that
correspondences can be made through email/ by Post.

MEETING NUMBER: 15B /80-ALC2/2018 MEETING DATE: 20.03.2019

The following cases were discussed in the meeting and decisions are stated below each case:

Case No.:212/15/80- Party Name: SULZER PUMPS Meet No/Date: 15/80- Status:

ALC2/2018 INDIA LIMITED ALC2/2018 |
06.03.2019 |

HQ File ~ RLAFile ~ Lic.No/Date:0310808135 Deferred

:01/80/050/00554/AM19/ :03/95/040/00495/AM17/ 28.09.2016

[151 : : : , St o |
Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.
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|Case is deferred.

Case No.: Party Name: TATA HITACHI |Meet No/Date: Status:
47/15/80-ALC2/2018 'CONSTRUCTION [15/80-ALC2/2018 '
MACHINERY COMPANY  06.03.2019
[PRIVAT
|[HQ File RLA File Lic.No/Date:0210207054 Deferred
:01/80/050/00389/AM 19/ :02/24/040/00121/AM 17/ 30.09.2016

Decisibn: The Cdmmittee coﬂsid;éred the

case as per_ the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy of

‘application.

Case is deferred.

Case No.: Party Name: TATA HITACHI Meet No/Date: Status:
48/15/80-ALC2/2018 [CONSTRUCTION 15/80-ALC2/2018

IMACHINERY COMPANY 06.03.2019
, PRIVAT
EHQ File RLA File Lic.No/Date:0210207055 Deferred
1:01/80/050/00390/AM 19/ 1:02/24/040/00125/AM 17/ 30.09.2016

Decision: The Comnmittee considered the case as piér the agénda-anci noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of |

lapplication.

Case is deferred.

CaseNo.  Party Name: HAPPY
236/15/80-ALC2/2018 RELIABLE SURGERIES
PRIVATE LIMITED (OPC)
HQ File " ~ RLAFile |
:01/80/050/00578/AM19/ :07/24/040/00215/AM17/

M-ee;ch;/Datef o Stﬁfﬁs_:
15/80-ALC2/2018

06.03.2019
Lic.No/Date:0710110478 | Deferred
03.10.2016

Decision: The Committee considered the case as perr the agénda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of

‘application.

ICase is deferred.

Case No.: Party Name: TATA HITACHI |Meet No/Date: Status:
49/15/80-ALC2/2018 'CONSTRUCTION 15/80-ALC2/2018
' MACHINERY COMPANY  06.03.2019

[PRIVAT
HQ File RLA File Lic.No/Date:0210207072 Deferred
|:01/80/050/00391/AM19/ :02/24/040/00070/AM17/ [04.10.2016 :

Decision: The Cc;m"ﬁnttee con51dered the case as per- -thé,'agenda' and noted that the hard cop;-df the
application has not been received. The Committee decided to request RA for furnishing the hard copy of

application.



Case No.: Party Name: TATA HITACHI Meet No/Date: Status:
50/15/80-ALC2/2018 CONSTRUCTION 15/80-ALC2/2018
MACHINERY COMPANY 06.03.2019
PRIVAT ‘
'HQ File RLA File Lic.No/Date:0210207073 Deferred
156 :01/80/050/00392/AM19/ :02/24/040/00078/AM17/ 04.10.2016

Decision: The Committee considered the case as per the agenda and noted that the hard cbby of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

|Case is deferred.

Case No.: Party Name: TATA HITACHI |Meet No/Date: |Status:
51/15/80-ALC2/2018 \CONSTRUCTION [15/80-ALC2/2018 (
MACHINERY COMPANY  06.03.2019
PRIVAT [
HQ File : RLA File : Lic.No/Date:0210207075 Deferred
157 |01/80/050/00393/AM 19/ 102/24/040/00130/AM17/ 06.10.2016

Decision: The Committee considered the case as pe'r the a-genda”éﬁd"ﬁ_o_téd that the hard copy' of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.

Case No.: Party Name: TATA HITACHI Meet No/Date:15/80- |Status:
52/15/80-ALC2/2018 CONSTRUCTION |ALC2/2018 |
- MACHINERY COMPANY 106.03.2019
PRIVAT f
‘ HQ File : RLA File : Lic.No/Date:0210207076  Deferred
158 |01/80/050/00394/AM 19/ 02/24/040/00132/AM17/ 106.10.2016

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.

Case No: - ~ Party Name: DEE~ Meet No/Date:15/80-  Status:
62/15/80-ALC2/2018 DEVELOPMENT 'ALC2/2018
ENGINEERS LTD. 06.03.2019 _
'HQ File ‘ - RLAFile Lic.No/Date:0510400112 Deferred
59 01/80/050/00404/AM19/ :05/23/040/00326/AM 17/ 17.10.2016

Decision: The Committee considered the case as“per the agendé and noted that the hard copy of fhé;
|application has not been received. The Committee decided to request RA for furnishing the hard copy of |
application.

Case is deferred.



Case No.._: '
'53/15/80-ALC2/2018

|HQ File
|:01/80/050/00395/AM 19/

160!

Party Name: DOOWON ‘Meet No/Date: Status:
AUTOMOTIVE SYSTEMS  15/80-ALC2/2018

INDIA PRIVATE LIMITED ~ 06.03.2019

RLA File Lic.No/Date:0410162395 |Deferred
:04/24/040/00117/AM17/ 19.10.2016 >

Decision: The Committee considered the case as per the agenda and noted that the hard copy “of the |

application has not been received. The Committee decided to request RA for furnishing the hard copy of

application.
Case is deferred.

:Case NB -
;54/ 15/80-ALC2/2018

HQ File

161 :01/80/050/00396/AM 19/

Party Name: TATA HITACHI |Meet No/Date:  Status:
CONSTRUCTION 15/80-ALC2/2018

MACHINERY COMPANY  06.03.2019
PRIVAT 7
RLA File Lic.No/Date:0210207091 'Deferred

:02/24/040/00137/AM17/ 19.10.2016

Decision: The Committee considered the case as per the ag'end'ai and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of

application.

|Case is deferred.

~[Case No.:
55/15/80-ALC2/2018

HQFile

162 :01/80/050/00397/AM 19/

PartyName GARDNER f"i\m/igé{No/Date: ' Status
'AEROSPACE PRANITA 15/80-ALC2/2018

PRIVATE LIMITED, 06.03.2019

RLA File * Lic.No/Date:0710110536 Deferred
:07/24/040/00071/AM17/ 19.10.2016

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of

application.

|Case is deferred.

(Case No.:
137/15/80-ALC2/2018

HQFile
163 :01/80/050/00479/AM19/

Party Name: SERAP INDIA  Meet No/Date: Status:
PRIVATE LIMITED 15/80-ALC2/2018

06.03.2019
RLA File LlC No/Date 34 1 0042600 Deferred
:34/21/040/00378/AM17/ 19.10.2016

Decision: The Committee considered the case as per the ageﬁdea_ and noted that the 7hard”c<;[7)y of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of

application,
_Case is deferred

Case No.:
155/15/80-ALC2/2018
HQ File

164 :01/80/050/00497/AM 19/

Partj _N_e{rrie: SHRENO Meet 'Nb'fl")-ate: Statﬁs; 7
LIMITED 15/80-ALC2/2018

06.03.2019
RLA File Lic.No/Date:3410042611 | Deferred
134/24/040/00206/AM 17/ 20.10.2016

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of

lapplication.
Case is deferred.



| CaseNo:  |PatyName: FOWLER  |Meet No/Date: ~ Status:

i

| 215/15/80-ALC2/2018 'WESTRUP (INDIA) PVT LTD. 15/80-ALC2/2018
@ 06.03.2019 |

HQ File : RLAFile: ~ Lic.No/Date:0710110568 Deferred
165 01/80/050/00557/AM19/ 07/24/040/00201/AM17/ 25.10.2016

Decision: The Committee considered the case as pef the agenda and noted that the hardcopy of the |
application has not been received. The Committee decided to request RA for furnishing the hard copy of
‘application.

Case is deferred.

. CaseNo:  PatyName: FOWLER  MeetNo/Date:  [Status:
| 222/15/80-ALC2/2018 'WESTRUP (INDIA) PVT LTD. |15/80-ALC2/2018

| | 06.03.2019 |

. HQFile ~ RLAFile ~ Lic.No/Date:0710110569 [Deferred
166 01/80/050/00564/AM19/ :07/24/040/00204/AM17/ 25.10.2016 |

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the |

application has not been received. The Committee decided to request RA for furnishing the hard copy of
‘application.

i gCase is deferred.

| |CaseNo:  |PartyName: SARASAE  MeetNo/Date:  [Status:

. 213/15/80-ALC2/2018 PRIVATE LIMITED 15/80-ALC2/2018 1
06.03.2019 5 ;
HQFile RLA File Lic.No/Date:6110001380 |Deferred ;

167 01/80/050/00555/AM19/ :61/24/040/00002/AM17/ 09.11.2016 |

| jDeclslon The Committee considered the case as per the agenda and noted that the hard copy of the |
| ?apphcatlon has not been received. The Committee decided to request RA for furnishing the hard copy of |

‘application. |

‘Case is deferred.

|Case No.: Party Name: TATA HITACHI Meet No/Date: Status: §
56/15/80-ALC2/2018 CONSTRUCTION 15/80-ALC2/2018 f i
_ MACHINERY COMPANY  06.03.2019 ‘
§ PRIVAT 3

HQ File ~ |RLAFile Lic.No/Date:0210207162 'éi)é'f'erred
168 :01/80/050/00398/AM19/ :02/24/040/00139/AM17/ 30.11.2016

iDecislon The Committee considered the case as per the agenda and noted that the hard copy of the
‘application has not been received. The Committee decided to request RA for furnishing the hard copy of |
-application.

|

; ;Case is deferred.




Case No.: Party Name: TATA HITACHI Meet No/Date:

) ’é;atus:
57/15/80-ALC2/2018 (CONSTRUCTION 15/80-ALC2/2018
MACHINERY COMPANY  06.03.2019
PRIVAT
HQ File RLA File ~ |Lic.No/Date:0210207163  Deferred
169 :01/80/050/00399/AM 19/ :02/24/040/00140/AM17/ 30.11.2016

Decision: The Committee considered the case as per the aéenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
lapplication.

Case is deferred.

Case No.: \Party Name: TATA HITACHI Meet No/Date: Status:
58/15/80-ALC2/2018 CONSTRUCTION '15/80-ALC2/2018
MACHINERY COMPANY 06.03.2019
[PRIVAT |
‘ 'HQ File RLA File Lic.No/Date:0210207164 Deferred
170 :01/80/050/00400/AM 19/ :02/24/040/00165/AM 17/ 30.11.2016

|Decision: ‘The Committee considered the case as per the égéﬁdaw and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
lapplication.

\Case is deferred.

Case No.: ~ Party Name: TATA HITACHI |MeetNo/Date:  |Status:
|59/15/80-ALC2/2018 [CONSTRUCTION 115/80-ALC2/2018
: MACHINERY COMPANY 06.03.2019
PRIVAT ;
. |HQFile RLA File Lic.No/Date:0210207166  Deferred
1171 :01/80/050/00401/AM19/ :02/24/040/00167/AM17/ 30.11.2016
Decision: The Committee considered the case as per thémagendé_;ﬁg_notéd that the hard cépy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.
Case is deferred.
Case No.: Party Name: TATA HITACHI Meet No/Date:  Status:
60/15/80-ALC2/2018 CONSTRUCTION 15/80-ALC2/2018
MACHINERY COMPANY 06.03.2019
PRIVAT
HQ File RLA File ~ Lic.No/Date:0210207167 Deferred
172 :01/80/050/00402/AM19/ :02/24/040/00171/AM17/ 30.11.2016

Decision: The Committee considered the case as per the a:gé;laa_z;nd noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

- Case is deferred.
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Case No.:  Party Name: ABB INDIA Meet No/Date: Status:

64/15/80-ALC2/2018 LIMITED. 15/80-ALC2/2018 ;
06.03.2019

HQ File RLAFile Lic.No/Date:0710110775  Deferred

:01/80/050/00406/AM 19/ :07/21/040/00609/AM17/ 13.12.2016

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the |

‘application has not been received. The Committee decided to request RA for furnishing the hard copy of
application. ’

Case is deferred.

- _— e it —e ool ey % — t

\Case No.: h Party Name: SARA SAE Meet No/Date: 'Status:
214/15/80-ALC2/2018 PRIVATE LIMITED 15/80-ALC2/2018 -

’ 06.03.2019
HQ File RLAFile @ Lic.No/Date:6110001384 Deferred
:01/80/050/00556/AM19/ :61/24/040/00004/AM17/ 114.12.2016 -

Decision: The Committee considered the case as per-t-he agenda and noted that the hard copy of the

\application has not been received. The Committee decided to request RA for furnishing the hard copy of |
application.

Case is deferred. E |

Case No.: ~ Party Name: MVS ~ MeetNo/Date: ~ Status:
7/3/80-ALC2/2018 ENGINEERING LTD 15/80-ALC2/2018

| 06.03.2019 g

HQFile ) RLA File - " Lic.No/Date:0510400930 |Deferred
:01/80/050/00007/AM19/ :05/24/040/00469/AM17/ 26.12.2016

........... , é
Decision: The Committee considered the case as per the agenda and noted that information received from |
tthe firm was sent to MSME on 27.08.2019 and reminder 1.D. on 07.03.2019 for their comments/

lexaminations. The committee decided to wait for comments.

Case is deferred.

Case No. 7 - ,'Party Name: MAINI  Meet No/Date: ~ Status: |
1262/15/80-ALC2/2018 'PRECISION PRODUCTS 15/80-ALC2/2018

LIMITED, 06.03.2019 _
HQFile RLA File  Lic.No/Date:0710110857 Deferred |
:01/80/050/00604/AM 19/ :07/24/040/00284/AM17/ 28.12.2016

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the

‘application has not been received. The Committee decided to request RA for furnishing the hard copy of
\application.

Case is deferred

Case No.: Party Name: DYNAMATIC ~ Meet No/Date: ~ Status: |
386/15/80-ALC2/2018 'TECHNOLOGIES LIMITED,  15/80-ALC2/2018 g §

06.03.2019 ‘ '
HQ File - RLA File  Lic.No/Date:0710110861 |Deferred
:01/80/050/00728/AM 19/ :07/24/040/00292/AM 17/ 28.12.2016

Decision: The Committee considered the case as pér the agenda and noted that the hard copy-of the;
\application has not been received. The Committee decided to request RA for furnishing the hard copy of |
application.

Case is deferred.



~ Case No.: o “liarty Name: FOWLER Meet No/Date: Status:

178

380/15/80-ALC2/2018 WESTRUP (INDIA) PVT LTD. |15/80-ALC2/2018

| , 06.03.2019 -
HQFile: ;RLA File: ~ |Lic.No/Date: 071'0'110914 Deferred
01/80/050/00722/AM19/ 07/24/040/00302/AM17/ 05.01.2017

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of |
\application. '

Case is deferred.
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Case No.: 7 Party Name: MITA INDIA Meet No/Date: _ggiatus:
26/23/80-ALC2/2016 'PRIVATE LIMITED 15/80-ALC2/2018 '

' ‘ 06.03.2019

HQ File RLA File Lic.No/Date:0510401181 | Deferred
:01/80/050/00529/AM 17/ :05/24/040/00489/AM 17/ 06.01.2017 ’

Decision: The Committee considered the case as _per age_n_de and noted that _a'd-efie_i_ehcy l-et_ter_ra-ised_b;v
MSME has not been replied by the firm. The Committee decided to defer the case.

Case is deferred.

(:as'é"iiib.': _ B Party Name: UNI' VTL) - Meet No/bate: - gMétatus:
381/15/80-ALC2/2018 'PRECISION PVT. LTD. 15/80-ALC2/2018

g f 06.03.2019 g

HQ File o RLA File Lic.No/Date:0710110999  Deferred
:01/80/050/00723/AM19/ :07/24/040/00343/AM17/ 19.01.2017

Decision: The Committee considered the case as per the agenda ‘and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy of
\application.

Case is deferred.

Case No.: ' Party Name: UNIVIL  Meet No/Date: ~ Status:

382/15/80-ALC2/2018 PRECISION PVT. LTD. 15/80-ALC2/2018

| 06.03.2019 ;

HQ File ) RLA File Lic.No/Date:0710111000 Deferred
:01/80/050/00724/AM19/ :07/24/040/00344/AM17/ 19.01.2017

Decision: The Committee con51dered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
\application.

Case is deferred.

- |Case No.: N N Party Name: UNI VTLM Meet No/Date: ?gtatus;
383/15/80-ALC2/2018 PRECISION PVT. LTD. 15/80-ALC2/2018 .
| 06.03.2019 ;
HQ File RLA File - Lic.No/Date:0710111003 Deferred
:01/80/050/00725/AM19/ 107/24/040/00347/AM17/ 19.01.2017 ;

|182

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.
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Cése No
1384/ 15/80-ALC2/2018

HQ File
:01/80/050/00726/AM19/

Party Name: UNI VTL
PRECISION PVT. LTD.

" RLA File

:07/24/040/00345/AM17/

~ |Meet No/Date:

 Status:
15/80-ALC2/2018
06.03.2019

* [Lic.No/Date:0710111001 ;Deférr'edr
119.01.2017 i

Decision: The Committee considered the case as per the agie'nda and noted that the hard cop_y of the |
lapplication has not been received. The Committee decided to request RA for furnishing the hard copy of |

application.

jCase is deferred.

Cése Nd.:
385/15/80-ALC2/2018

HQ File :
01/80/050/00727/AM19/

Party Name: UNI VTL
PRECISION PVT. LTD.

RLA File :
07/24/040/00346/AM 17/

Meet No/Date: ' o -Status:
15/80-ALC2/2018
06.03.2019

Lic.No/Date:0710111002  Deferred

19.01.2017

Decision: The Committee considered the case as per the aééﬁda and noted that the hard copf;/rof the
application has not been received. The Committee decided to request RA for furnishing the hard copy of

|application.
Case is deferred.
C;ise N;)i.': 7
159/15/80-ALC2/2018

HQ File
:01/80/050/00501/AM19/

Party Name: EMPIRE
INDUSTRIES

RLA File
:34/24/040/00304/AM17/

~ Meet No/Date: ~ IStatus:
15/80-ALC2/2018

06.03.2019

Lic.No/Date:3410042896 Deferred
31.01.2017

Decision: The Committee considered the case as per the aéenda and noted that the hard cdpjz of tile1
application has not been received. The Committee decided to request RA for furnishing the hard copy of

application.
Case is deferred.

Cmése Not: -
5160/ 15/80-ALC2/2018

HQ File

1:01/80/050/00502/AM19/

Party Narﬁe: E"MPIRE“
INDUSTRIES

RLA File
-34/24/040/00305/AM 17/

 Meet No/Date:  Status:

15/80-ALC2/2018
06.03.2019

Lic.No/Date:3410042895  Deferred

31.01.2017

Decision: The Committee considered the case as per the agenda and noted that the hard cop-y of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of :

lapplication.
'Case is deferred.

Case N;);:
19/3/80-ALC2/2018

HQ File
:01/80/050/00019/AM 19/

Party Name: MVM SOLAR

PVT.LTD,

RLA File
:07/24/040/00349/AM 17/

. S“'tatus:
15/80-ALC2/2018

06.03.2019

Lic.No/Date:0710111072 | Deferred
03.02.2017 .

Decision: The Committee considered the case as per hgenda and noted that deﬁciencyi letter raised by
MSME was sent to the firm on 15.1.2019. However, no reply has been received yet. It is decided to send
final reminder to furnish the requisite information within 15 days failing which case will be rejected.

1
Case is deferred.
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CaseNo.: ' WParry Name: SHAKTIMAN Meet No/Date: Status:

|1/24/80-ALC2/2016 RUB ROLLS P. LTD. 15/80-ALC2/2018 ;
06.03.2019
HQFile - RLAFile  [Lic.No/Date:3310030369 Deferred
|:01/80/050/00560/AM17/ I 33/24/040/00009/AM 17/ 109.02.2017 § .
Decléion The Committee con51dered the case as per agenda and noted that deﬁcwncy letter raised by

Consultant (Tech-I) was sent to the firm on 15.01.2019. However, no reply has been received yet. It is
decided to send final reminder to furnish the requisite information within 15 days failing which case will be
rejected.

Case is deferred.

CaseNo.: ~ PartyName: SAIRAASIA  Meet No/Date: Status:
43/5/80-ALC2/2017 INTERIORS PVT LTD 15/80-ALC2/2018
| 06.03.2019
HQ File " - RLAFile ~ Lic.No/Date:3410042944 Deferred
:01/80/050/00104/AM18/ :34/24/040/00335/AM17/ 16.02.2017

Declsmn The Committee considered the case as per agenda and noted that deﬁc1ency letter raised by |
MSME was sent to the firm on 14.01.2019. However, no reply has been received yet. It is decided to send
final reminder to furnish the requisite information within 15 days failing which case will be rejected.

Case is deferred.

/Case No.: Party Name: DIETRICH 'Meet No/Date: Status:
202/15/80-ALC2/2018 ENGINEERING 15/80-ALC2/2018
|CONSULTANTS INDIA 06.03.2019 E
PVT.LTD. f
HQ File RLA File Lic.No/Date:0310811296 Deferred
:01/80/050/00544/AM19/ :03/94/040/0 1051/AM17/ 17.02.2017

190

H

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
\application.

Case is deferred.

191 "

Case No.: wjﬁaﬁyrrName: SEC " Meet No/Date: Status:
71/15/80-ALC2/2018 INDUSTRIES PVT. LTD. ;]5/80-ALC2/20] 8

106.03.2019
HQ File 7 7 zRLA File _ o Lic.No/Date:0910064705 Deferred
:01/80/050/00413/AM 19/ 2109."24/040/00605/AM]7:" 21.02.2017

Decision: The Committee considered the aaséwamswber'thé agenda and noted that the hard éopy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
|application.

Case is deferred.

10



CaseNo..  PartyName: TATA HITACHI MeetNo/Date:  |Status:

72/15/80-ALC2/2018 CONSTRUCTION 15/80-ALC2/2018

- MACHINERY COMPANY  06.03.2019 |

| PRIVAT |
 HQFile RLA File ~ Lic.No/Date:0210207398 Deferred -
192 :01/80/050/00414/AM19/ :02/24/040/00186/AM17/ 23.02.2017 |

Decision: The Committee considered the case as per"the ég"énda and noted that the hard C;J];}’ of the |
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.

Case No.: Pérty Name: TATA HITACHI Meet No/Date: ~ Status:
73/15/80-ALC2/2018 (CONSTRUCTION 15/80-ALC2/2018

MACHINERY COMPANY  06.03.2019

PRIVAT |
HQ File ~ RLAFilk ~ Lic.No/Date:0210207397 Deferred

1193 :01/80/050/00415/AM19/ :02/24/040/00180/AM17/ 23.02.2017
' Decision: The Committee considered the case as péﬁhe aggnda and noted that the hard (rzopyrorf the
application has not been received. The Committee decided to request RA for furnishing the hard copy of |
application. ’

| Case is deferred.

| Case No.: Party Name: TATA HITACHI |Meet No/Date: Status:
74/15/80-ALC2/2018 CONSTRUCTION 15/80-ALC2/2018
‘ MACHINERY COMPANY 06.03.2019
PRIVAT
| HQFile RLA File 'Lic.No/Date:0210207399 Deferred
1194 :01/80/050/00416/AM19/ :02/24/040/00190/AM17/ 23.02.2017

;Decisich: The Committee considered the case as pe'ri the agenda and noted that the hard E(;py of the
'application has not been received. The Committee decided to request RA for furnishing the hard copy of
|application.

Case is deferred.

Case No.:

Party Name: TATA HITACHI |Meet No/Date: Status:
75/15/80-ALC2/2018 'CONSTRUCTION 15/80-ALC2/2018

MACHINERY COMPANY  06.03.2019
E PRIVAT | |
HQ File ~ RLAFile Lic.No/Date:0210207401 Deferred

195 :01/80/050/00417/AM19/ :02/24/040/00200/AM17/ 123.02.2017

\application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

‘Case is deferred.
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“lcaseNo.:  |PartyName: TATA HITACHI Meet No/Date:15/80-  Status:

76/15/80-ALC2/2018 CONSTRUCTION ALC2/2018
MACHINERY COMPANY  06.03.2019
PPRIVAT
HQFile : RLA File Lic.No/Date:0210207400  Deferred
196 :01/80/050/00418/AM19/ :02/24/040/00191/AM17/ 23.02.2017 ]

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
\application has not been received. The Committee decided to request RA for furnishing the hard copy of
Eapplication.

Case is deferred.

Case No.: ‘Party Name: TATA HITACHI Meet No/Date: Status:
77/15/80-ALC2/2018 CONSTRUCTION [15/80-ALC2/2018
MACHINERY COMPANY 06.03.2019
PRIVAT
HQ File RLA File Lic.No/Date:0210207422 Deferred
197 |:01/80/050/00419/AM 19/ :02/24/040/00221/AM 17/ 101.03.2017

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

§Case is deferred.

CaseNo.: ~ |PartyName: PROMAC ~ Meet No/Date:15/80-  Status:
1387/15/80-ALC2/2018 ENGINEERING INDUSTRIES ALC2/2018
LIMITED, 06.03.2019
HQ File RLA File |L1c No/Date:0710111210 Deferred
198 :01/80/050/00729/AM 19/ 07/24/040/00382/AM17/ 101.03.2017

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred

|Case No.: Party Name: TATA HITACHI 'Meet No/Date:15/80- Status:
78/15/80-ALC2/2018 'CONSTRUCTION ALC2/2018
IMACHINERY COMPANY 06.03.2019
. PRIVAT |
'HQ File RLA File Lic.No/Date:0210207427 |Deferred
1199 :01/80/050/00420/AM 19/ 02/24/040/00176/AM 17/ 03.03.2017

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy of
‘application.

Case is deferred.
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o Cas:Now.‘:v404/lk57f80-m - Party Namet. SWAL PUMMPS‘W Méét Nofi)atg":Vl“Sfé(_)_-m  [Status:

ALC2/2018 LIMITED 'ALC2/2018

| 06.03.2019 ,

HQ File RLA File ~ |Lic.No/Date:3310030377 Deferred
500 01/80/050/00746/AM19/ :33/24/040/00007/AM 17/ 03.03.2017

Decision: The '_Corm'rr'iittée considered the case as per the agénda and noted that the hard copymc')f the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
\application. 5

|Case is deferred.

~ Case No.:45/3/80-ALC2/2017 Pany Name: AUTOFITS  Meet No/Date:15/80-  Status:
PACKAGING PVT.LTD. ALC2/2018

06.03.2019
HQ File RLAFile ~  [LicNo/Date:0310811747  Rejected
:01/80/050/00045/AM18/  :03/94/040/01095/AM17/ 109.03.2017 Date:06.03.2019

20T pecision: The Committee considered the case asr[;’erlr" 5éendé and ndte-(-i"fhﬁt-aéﬁ-c:'i-éﬁcy letter raised be?
Consultant (Tech-1) was sent to the firm on 4.12.2018 and final reminder on 02.01.2019. However, no reply

lhas been received against the issued D/L. Therefore, the Committee decided to reject the case under
lintimation to RA.

RA concerned may take further necessary action as per the decision of NC.

:Cas-é No.:

Pary Name: SHIV Mest No/Date: 15780+

o Statiis:
402/15/80-ALC2/2018 HYDROMET ALC2/2018 ﬁ
. 06.03.2019 :
HQFile @ |RLAFile " [Lic.No/Date:2410042158 | Deferred
202 :01/80/050/00744/AM19/ :24/24/040/00034/AM17/ 14.03.2017

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
:application.

|Case is deferred.

Case No.: " PartyName: MINDA SILCA  Meet No/Date:15/80-  Status:
11/3/80-ALC2/2017 ENGINEERING PRIVATE ~ ALC2/2018 |
LIMITED 06.03.2019 - '
HQFile ~ RLAFile ' ' Lic.No/Date:0510402001  Deferred
203 :01/80/050/00011/AM18/ :05/24/040/00634/AM17/ 20.03.2017 '

Decision: The Committee considered the case as per agenda and noted that firm’s reply sent to MSME on |
15.01.2019. However, no reply has been received yet. The Committee decided to remind MSME in this
regard.

Case is deferred.

Case No.:80/15/80-ALC2/2018 Party Name: TATA HITACHI Meet No/Date:15/80- |Status:
' CONSTRUCTION ALC2/2018 ‘
'MACHINERY COMPANY 06.03.2019
PRIVAT -
204 HQ File RLA File Lic.No/Date:0210207489 iDeferred ,
:01/80/050/00422/AM19/ :02/24/040/00203/AM17/ 22.03.2017 -

'Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
. \application.
. Case is deferred.
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Case No.:81/15/80-ALC2/2018 Party Name: TATA HITACHI |Meet No/Date:15/80-  Status:

CONSTRUCTION 'ALC2/2018

MACHINERY COMPANY  06.03.2019

PRIVAT ;
HQ File - ~ RLAFile "

|| Lic.No/Date:0210207490 | Deferred

1205 :01/80/050/00423/AM 19/ :02/24/040/00204/AM 17/ 22.03.2017 |

( Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application. ‘

Case is deferred.

Case No.:20/3/80-ALC2/2017 |Party Name: K<YOCERA CTC |Meet No/Date: 1 5/80- Status:
PPRECISION TOOLS ALC2/2018 ;
PRIVATE LIMITED 06.03.2019
HQFile - RLAFile  |Lic.No/Date:0210207496 | Deferred
506 01/80/050/00020/AM 18/ :02/24/040/00267/AM17/ 24.03.2017 ;

Decision: The Committee considered the case as per a_genda and noted that firm’s reply sent to MSME on ‘
E 21.01.2019. However, no reply has been received yet. The Committee decided to remind MSME in this
regard.

Case is deferred.

Case No.:53/3/80-ALC2/2017 Party Name: GL&V INDIA | Meet No/Date:15/80-  Status:
f PRIVATE LIMITED ALC2/2018 ‘
‘ 06.03.2019
. HQFile RLA File o LLic.No/Date:3110066640 |Deferred
507 "01/80/050/00053/AM18/ :31/83/040/00185/AM17/ 29.03.2017

Decision: The Committee considered the case as per agenda and noted that deﬁEiéhcy letter raised by‘

Consultant ( Tech-3 ) was sent to the firm on 7.3.2019. The Committee decided to wait for reply of the
firm.

Case is deferred.

| CaseNo.:167/1580-

: Meet No/Date:15/80- Status:
ALC2/2018 LIMITED ALC2/2018
06.03.2019 |
HQ File ' RLA File  Lic.No/Date:3410043080 |Deferred
508 :01/80/050/00509/AM19/ :34/24/040/00388/AM17/ 29.03.2017

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the |
application has not been received. The Committee decided to request RA for furnishing the hard copy of |
application.

Case is deferred.
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Case No.: ~ Party Name: TATA HITACHI Meet No/Date:15/80-  Status:

82/15/80-ALC2/2018 CONSTRUCTION ALC2/2018
MACHINERY COMPANY  106.03.2019
PRIVAT
'HQ File RLAFile  |Lic.No/Date:0210207508 |Deferred

209 :01/80/050/00424/AM19/ :02/24/040/00246/AM 17/ 31.03.2017

Decision: The Committee considered the case as‘per the ageﬁda and noted that the hard coby of the |
application has not been received. The Committee decided to request RA for furnishing the hard copy of
|application.

|Case is deferred.

Case No.: 1 -VPanrjziNamei:mLUgl  [Meet No/Date: 15/80-

‘Status:-
83/15/80-ALC2/2018 INDUSTRIES LLP. ALC2/2018
1 06.03.2019
HOQ File RLA File Lic.No/Date:0810140027 Deferred
510 01/80/050/00425/AM19/ :08/24/040/00495/AM17/ 05.04.2017

Decision: The Committee considered the case as per the agénda and noted that the hard cgby of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of|
application.

'Case is deferred.

Case No.: ~ Party Name: BORG WARNER Meet No/Date:15/80-  Status:
184/15/80-ALC2/2018 [EMISSIONS SYSTEMS |ALC2/2018
INDIA PVT. LTD 06.03.2019
. [HQFile ' RLA File Lic.No/Date:0510402181 | Deferred
211 :01/80/050/00426/AM 19/ :05/23/040/00621/AM17/ 06.04.2017
" |Decision: The Committee considered the case as per the ageflda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
japplication.
/Case is deferred.
CaseNo:  Party Name: BOTIL OIL Meet No/Date:15/80-  [Status:
'85/15/80-ALC2/2018 TOOLS INDIA PVT ALC2/2018
LTD(FORMERLY BAKER 06.03.2019
OIL |
5y HQFile RLAFile  |LicNo/Date:0510402212 Deferred
‘ 1:01/80/050/00427/AM19/ :05/23/040/00616/AM 17/ 12.04.2017 '
Decision: The Committee considered the case as per the age-nda and noted that the hard copy of the
aapplication has not been received. The Committee decided to request RA for furnishing the hard copy of
application. l
\Case is deferred. ,
"@'Casen}io.: - -Party Name: KYOCERA CTC |Meet No/Date:15/80- §§t_at_u;:_ i
17/5/80-ALC2/2017 PRECISION TOOLS ALC2/2018
| PRIVATE LIMITED 106.03.2019
HQFile ~ RLAFile ~ Lic.No/Date:0210207535 Deferred
213 :01/80/050/00078/AM 18/ :02/24/040/00003/AM 18/ 118.04.2017

Decision: The Committee considered the case as per agenda and noted that firm’s reply sent to MSME on
(21.01.2019. However, no reply has been received yet. The Committee decided to remind MSME in this
rregard.

|Case is deferred.
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CaseNo.. ~ PartyName: TATA HITACHI Meet No/Date:15/80-  Status:

86/15/80-ALC2/2018 CONSTRUCTION 'ALC2/2018
; MACHINERY COMPANY  06.03.2019
L PRIVAT ;
HQFile ~ RLAFile Lic.No/Date:0210207557 |Deferred
214 :01/80/050/00428/AM19/ :02/24/040/00196/AM17/ 27.04.2017 .

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
aapplication has not been received. The Committee decided to request RA for furnishing the hard copy of
-application.

|Case is deferred.

Case No.: Party Name: TATA HITACHI Meet No/Date: Status:

87/15/80-ALC2/2018 'CONSTRUCTION 115/80-ALC2/2018

; MACHINERY COMPANY 106.03.2019

! PRIVAT |

HQ File RLA File Lic.No/Date:0210207559 Deferred
215 01/80/050/00429/AM19/ :02/24/040/00248/AM 17/ 127.04.2017

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

|Case is deferred.

_ Case No.: Party Name: TATA HITACHI Meet No/Date: Status:
88/15/80-ALC2/2018 ICONSTRUCTION 15/80-ALC2/2018
MACHINERY COMPANY 06.03.2019
; PRIVAT ‘ ‘
'HQ File IRLA File Lic.No/Date:0210207558 Deferred
216 :01/80/050/00430/AM 19/ :02/24/040/0021 1/AMI7/ 27.04.2017

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.

‘ cﬁééNdﬁ:" - o P_amyName SHRENO ‘Meet NWO/Date:i - ‘Stailis-:
| 168/15/80-ALC2/2018 LIMITED 15/80-ALC2/2018
. 06.03.2019
HQ File ~ RLAFile ’ Lic.No/Date:3410043137 |Deferred
-, :01/80/050/00510/AM19/ :34/24/040/00351/AM 17/ 28.04.2017

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
‘application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.
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‘-Cas.;ewNo.: Party Name: SHRENO

_?Status:
169/15/80-ALC2/2018 LIMITED ALC22018 | ‘
‘ 06.03.2019 ; §
HQ File RLA File Lic.No/Date:3410043138  Deferred
:01/80/050/00511/AM19/ :34/24/040/00359/AM 17/ 28.04.2017

Decision: The Committee considered the case as peri the aéenda and noted that the hard 'copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
\application.

Case is deferred.

219

- ,.Ca..se NO > S

220

Case No.: N Party Name: ACCURATE | Meet No/Date:  Status:

89/15/80-ALC2/2018 INDUSTRIAL CONTROLS 15/80-ALC2/2018 '
PVT.LTD. 06.03.2019 ,

HQ File RLAFile  |Lic.No/Date:3110066715 Deferred

:01/80/050/00431/AM19/ :31/82/040/00066/AM17/ 01.05.2017

Decision: The Committee considered the case as per the agenda and noted that the hard c0p§ of the
\application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

!Case is deferred.

Parﬁ? Name: HANNING ~ |Meet No/Date:15/80-  Status:
138/15/80-AL.C2/2018 MOTORS INDIA P LTD ALC2/2018
06.03.2019
HQ File ~ RLAFile  Lic.No/Date:3410043152 | Deferred
:01/80/050/00480/AM 19/ :34/24/040/00009/AM 18/ 02.05.2017

Decision: The Committee considered the case as per the z;genda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application. '

Case is deferred.

221

222

RA concerned may take further necessary action as per the decision of NC.

Case No.: Party Name: L & T-MHPS  Meet No/Date: ) :Statiis:
39/5/80-ALC2/2017 ‘TURBINE GENERATORS  15/80-ALC2/2018

PRIVATE LIMITED 06.03.2019
HQFile RLA File Lic.No/Date:0310813078 | Approved
:01/80/050/00100/AM18/ :03/95/040/01041/AM17/  05.05.2017 Date: 06.03.2019

\written comments of DHI vide their U.O. No. DES-I/L&T/Tu-1-2018-HEI dated 24.12.2018. (Same is
enclosed in the annexure)

Case No.: Party Name: TATA HITACHI |Meet No/Date: Status:
90/15/80-ALC2/2018 CONSTRUCTION 15/80-ALC2/2018

MACHINERY COMPANY 06.03.2019
PRIVAT | ‘
'HQ File RLA File Lic.No/Date:0210207576 Deferred
:01/80/050/00432/AM19/ |:02/24/040/00225/AM17/ |08.05.2017

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
|application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

(Case is deferred.
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Case No.: Pérty Name: DYNAMATIC 'EMeet No/Date: Sta;us )
1398/15/80-ALC2/2018 TECHNOLOGIES LIMITED, 15/80-ALC2/2018

106.03.2019 :
:H_Q_File ~ RLAFile Lic.No/Date:0710111555 |Deferred
:01/80/050/00740/AM 19/ :07/24/040/00395/AM 17/ 108.05.2017

Decision: The Committee considered the case as per themég'eri&é and noted that the hard copy' of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
\application.

Case is deferred.

224

225

Case No.: Party Name: AYYAPPA CNC |Meet No/Date: 15/80- Status:
91/15/80-ALC2/2018 PVT LTD ALC2/2018

06.03.2019
HQ File - RLA File " Lic.No/Date:0710111569 Deferred
:01/80/050/00433/AM19/ :07/24/040/00043/AM 18/ 09.05.2017

Decision: The Committee considered the case as péf the agen'c-i-a and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
\application.

|Case is deferred.

Case No.: - Party Name: VEM

Meet No/Date:15/80-  |Status:
2/17/80-ALC2/2017 TECHNOLOGIES PVT LTD.  ALC2/2018

06.03.2019
HQ File RLA File ' Lic.No/Date:0910065045  Deferred
:01/80/050/00281/AM18/ :09/24/040/00055/AM18/ 15.05.2017 |

Decision: The Committee considered the case as periégenda'and noted that a déﬁcienéy letter as raised by
DPIIT was sent to firm on 14.01.2019. However, no reply has been received. The committee decided to
send final reminder to furnish the requisite information within 15 days failing which case will be rejected.

Case is deferred.

1226

Case No.: 7 Party Name: VEM ;MeetiNo/Date: - |Status:
11/19/80-ALC2/2017 TECHNOLOGIES PVT LTD. 15/80-ALC2/2018

06.03.2019
HQ File ~ [RLAFile  [Lic.No/Date:0910065039 Deferred
:01/80/050/00292/AM18/ :09/24/040/00054/AM 1 8/ 15.05.2017

Decision: The Committee considered the case as per agenda and noted that the firm’s reply sent
on 02.01.2019. However, no reply has been received yet. The Committee decided to remind MSME in this
regard.

Case is deferred.
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Case No.: ~ PartyName: THEINDURE  Meet No/Date:15/80-  Status:

4/8/80-ALC2/2017 PVT.LTD ALC2/2018

i 106.03.2019

HQ File RLA File ILic.No/Date:0510402573 Deferred
:01/80/050/00148/AM 18/ (}5/24/040/00005/AM 18/ 116.05.2017 -

Decision: The Committee considered the case as per agenda and decided to seek from the f' irm to furnish

1227 following information as per written recommendation of DHI vide their U. O. No.: DES-I/INPL/AHP-1-/
2019-HEI dated 28.02.2019:

1. Legible zoomed copies of engineering drawing, calculations and supporting documents certified
by appropriate authority, and information as per Appendix 4K of DGFT’s public notice no. |
68/2015-20 dated 22/3/2018 duly certified by CE.

Case is deferred.

iCase No.: - =Pai'ty Name: Meet No/Date: ~ Status:
3/10/80-ALC2/2017 HINDUSTAN RUBBER  15/80-ALC2/2018
INDUSTRIES 06.03.2019
. HQFile RLA File © Lic.No/Date:0510402563 Re_;ected
g 01/80/050/00213/AMI8/ :05/23/040/00043/AM18/ [16.05.2017 Date: 06.03.2019 |

Decision: The Committee considered the case as per agenda and noted that deficiency letter was sent to the |
firm on 08.10.2018 and final reminder on 28.12.2018. However, no reply has been received against the
issued D/L. Therefore, the Committee decided to reject the case under intimation to RA.

RA concerned may take further necessary action as per the decision of NC.

/Case No.: M ' Party Name: DIAMOND Meet No/Date:15/80- Status:
1/11/80-ALC2/2018 METAL SCREENS (P) LTD ALC2/2018
06.03.2019
. HQFile  RLAFile  LicNo/Date:6510000003 Deferred
229 :01/80/050/00192/AM19/ 65/24/040/00003."AM18/ 17.05.2017

Decision: The Committee considered the case as per agenda and noted that a defi iciency letter raised byw
MSME was sent to the firm on 07.03.2019. The Committee decided to wait for reply of the firm.

Case i is deferred.

O T SRE S R L .o s S-S " B Ul = = i i

(Case No.: ' |Party Name: DYNAMATIC  Meet No/Date:15/80-  Status:
132/15/80-ALC2/2018 TECHNOLOGIES LIMITED, |ALC2/2018

06.03.2019 |
HQFile ~ RLAFile " Lic.No/Date:0710111628 Deferred
:01/80/050/00474/AM19/ :07/24/040/00034/AM18/ 19.05.2017 |

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

.Case is deferred
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233

234

Case No.: - ' Party Name: TATA Meet No/Date: 15/80- ~ Status:
92/15/80-ALC2/2018 'HITACHI CONSTRUCTION ALC2/2018 !

| MACHINERY COMPANY  06.03.2019

| PRIVAT <

HQ File B ~ RLAFile : Lic.No/Date:0210207612  Deferred

1:01/80/050/00434/AM 19/ 1:02/24/040/00005/AM 18/ 22.05.2017

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
|application has not been received. The Committee decided to request RA for furnishing the hard copy of |
‘application.

|Case is deferred.

Case No.: Party Name: TATA HITACHI |Meet No/Date:15/80- |Status: |

193/15/80-ALC2/2018 CONSTRUCTION ALC2/2018 ‘

% MACHINERY COMPANY  06.03.2019 E
PRIVAT

|HQ File RLA File Lic.No/Date:0210207613 Deferred

:01/80/050/00435/AM 19/ :02/24/040/00018/AM 18/ 22.05.2017

i'De'ci's-ion: The Committee considered the case as pef the agéncla and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
-application.

!

(Case is deferred.

Case No.. o P;‘ty Name: DYNAMATIC Mee_t_T\Jo/DEé:IS/S_O- ” Status:
|400/15/80-ALC2/2018 TECHNOLOGIES LIMITED, |ALC2/2018 !
106.03.2019

HQ File  [RLAFile ~ |Lic.No/Date:0710111634 Deferred

:01/80/050/00742/AM 19/ :07/24/040/00394/AM 17/ 22.05.2017

Decision: The Committee considered the case as per the agehda-and noted that the hard copyu'(-)f the |
‘application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.

Case No.:30/8/80-ALC2/2017 Party Name: OM OPTEL  |Meet No/Date:15/80-  Status:
| INDUSTRIES PRIVATE ALC2/2018 ;
LIMITED, 06.03.2019
HQ File RLAFile ~ LicNo/Date:1110028281 |Deferred |
:01/80/050/00174/AM18/ :11/24/040/00002/AM 18/ 23.05.2017

éDeéisil;Mri:- The Committee considered the case as per agenda and noted that the firm’s Vréﬁ]y sent to MEITYg
on 31.10.2018 & reminder on 14.01.2019. However, no reply has been received yet. The Committee
decided to remind MEITY in this regard. ‘

Case is deferred.
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Case No.: Party Name: FREUDENBERG ~ |Meet No/Date:15/80-  Status:
2/12/80-ALC2/2017  FILTRATION TECHNOLOGIES |ALC2/2018

INDIA PVT.LTD. 06.03.2019
HQ File 'RLA File ~ [Lic.No/Date:3110066759 |Approved
:01/80/050/00216/AM18/ :31/83/040/00158/AM17/ 25.05.2017 Date:06.03.2019 |

Decision: The Committee considered the case as per agendé and decided to rétify the norms as [;er written
comments of Consultant (Tech-3 ) as under: |

[Imports allowed:
fImport item no. 1: 1120500 Sq. mtr. with 2% wastage as claimed.

RA concemed may take further necessary action as per the dec151on of NC.

Case No.: " " \Party Name: BIO-TECH  Meet No/Date:15/80-  Status:
3/5/80-ALC2/2017 VISION CARE PVT.LTD  |ALC2/2018

E | 06.03.2019

'HQ File RLA File "~ Lic.No/Date:0810140386 [Withdrawal

|:01/80/050/00064/AM 18/ 1:08/24/040/00056/AM18/ 30.05.2017 Date:06.03.2019

'Decision: The Committee considered the case as per the agenda and noted that the apphcatlon has been
issued on the repeat basis. Therefore, the Committee decided to withdraw the case from the agenda. .

RA may decide the case based on the Norms fixed in previous case that the firm has relied upon while |
/making the repeat basis application.

Case No.: R  [Party Name: MODEL INFRA | Meet No/Date: 15/80- Status:
94/15/80-ALC2/2018 (CORPORATION PRIVATE | ALC2/2018
LIMITED 06.03.2019
HQ File ~ RLAFile Lic.No/Date:0710111766 Deferred
:01/80/050/00436/AM 19/ :07/24/040/00085/AM 18/ 16.06.2017

Declsmn The Committee considered the case as per the agenda and noted that the hard copy of the
appllcatlon has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.

~Case No.: Party Name: S AND P Meet No/Date:15/80-  Status:
10/9/80-ALC2/2017 ENTERPRISES ALC2/2018
06.03.2019

HOQ File ' RLA File Lic.No/Date:0410163247 Deferred

9

:01/80/050/00188/AM 18/ :04/24/040/00058/AM 18/ 20.06.2017

Decision: The Committee considered the case as per agénda and noted that a deﬁciency_ letter raised by
'MSME was sent to the firm on 07.03.2019. The Committee decided to wait for the reply of the firm.
Case is deferred.

Case No.: - Party Name: TENOVA INDIA Meet No/Date:15/80-  Status:
95/15/80-ALC2/2018 PRIVATE LIMITED ALC2/2018

, 06.03.2019
HQFile ~ RLAFile  Lic.No/Date:0710111809  Deferred
:01/80/050/00437/AM 19/ :07/24/040/00099/AM18/ 22.06.2017

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.
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~ |Case No.:108/15/80- " Pa}t’}; Name: DEE Meet No/Date:15/80- 7|Stihtus:-
'ALC2/2018 DEVELOPMENT 'ALC2/2018 =
- ENGINEERS LTD. 06.03.2019
HQFile ~ RLAFile  [Lic.No/Date:0510403207 |Deferred
:01/80/050/00450/AM 19/ :05/23/040/00116/AM18/ 22.06.2017

240 "7 bbbl b = _ i b s e e |
Decision: The Committee considered the case as per the agenda and noted that the hard copy of the |
application has not been received. The Committee decided to request RA for furnishing the hard copy of
lapplication.

Case is deferred.

- 1Cas-e No.: -?AE-Name: ZEECO INDIA Meet No/Date:15/80- Status:
223/15/80-ALC2/2018 PVT.LTD. ALC2/2018
‘ 5 06.03.2019
HQFile - RLAFile Lic.No/Date:0310814297 Deferred
241 :01/80/050/00565/AM 19/ :03/95/040/00271/AM18/ 28.06.2017
Decision: The Committee considered the case as per the aggnda and noted that the hard copy of the
\application has not been received. The Committee decided to request RA for furnishing the hard copy of |
lapplication.
Case is deferred.
~ Case No.: ) _ - Parry Name: TATA HITACHI Meet No/Date:15/80- Status:
96/15/80-AL.C2/2018 [CONSTRUCTION IALC2/2018 ‘
MACHINERY COMPANY 06.03.2019
PRIVAT 1
HQ File RLA File  |Lic.No/Date:0210207730 Deferred
1242 |:01/80/050/00438/AM 19/ :02/24/040/00265/AM 17/ 129.06.2017

Decision: The Committee considered the case as per the agenda and noted that the hard _copy of the
\application has not been received. The Committee decided to request RA for furnishing the hard copy of

‘application.

|Case is deferred.

Case No.:

Party Name: TATA HITACHI Meet No/Date:15/80- |Status:
|97/15/80-ALC2/2018 CONSTRUCTION 'ALC2/2018 '
‘ MACHINERY COMPANY 06.03.2019
PRIVAT
HQ File RLA File Lic.No/Date:0210207731 Deferred
243 :01/80/050/00439/AM19/ :02/24/040/00001/AM 18/ 29.06.2017

application has not been received. The Committee decided to request RA for furnishing the hard copy of
‘application.

Case is deferred.
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CaseNo: ~ |Party Name: TATA HITACHI |Meet No/Date:

?Statﬂlmlms':‘
98/15/80-ALC2/2018 CONSTRUCTION 15/80-ALC2/2018 '
MACHINERY COMPANY  06.03.2019 >
( PRIVAT i
HQ File RLAFile  |Lic.No/Date:0210207732 Deferred
244 :01/80/050/00440/AM19/ :02/24/040/00015/AM 18/ 29.06.2017

Decision: The Committee considered the case as per the agénda and noted that the harc_l“copy--of" the
lapplication has not been received. The Committee decided to request RA for furnishing the hard copy of |
application. -

Case is deferred.

(Case No.: B ﬁij'értyName:”TAT}A HITACHI iM-e_ét No/Date:15/80- Status
99/15/80-ALC2/2018 [CONSTRUCTION |ALC2/2018
'MACHINERY COMPANY 06.03.2019
PRIVAT
HQ File RLA File Lic.No/Date:0210207733 Deferred

245 :01/80/050/00441/AM19/ :02/24/040/0003 1/AM 18/ 29.06.2017

f])eéision? The Committee considered the case a'swper the agénda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

‘Case No.: [Party Name: TATA HITACHI |Meet No/Date:15/80- Status:
100/15/80-ALC2/2018 CONSTRUCTION ALC2/2018
'MACHINERY COMPANY  (06.03.2019
PRIVAT
HQ File RLA File Lic.No/Date:0210207734 Deferred
246 :01/80/050/00442/AM19/ :02/24/040/00032/AM18/ 29.06.2017

Decision: The Committee considered the case as peir the agenda"ar-ld noted that the hard cop;“"'gf' ‘the
\application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case No.: Party Name: TATA HITACHI Meet No/Date:15/80- Status:
101/15/80-ALC2/2018 CONSTRUCTION ALC2/2018
MACHINERY COMPANY 06.03.2019
PRIVAT
. HQFile RLA File \Lic.No/Date:0210207735 | Deferred
247 :01/80/050/00443/AM 19/ :02/24/040/00038/AM 18/ 29.06.2017 ‘

Decision: The Committee considered the case as per the agﬁén'da and noted that the ha'rglvcapiy of the;
application has not been received. The Committee decided to request RA for furnishing the hard copy of
|application.

Case is deferred.
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ICase No.: o ml':‘arty Name: TATA HITACHI Meet No/Date: w Status:

102/15/80-ALC2/2018 'CONSTRUCTION 15/80-ALC2/2018
| MACHINERY COMPANY  (06.03.2019
PRIVAT -
HQ File i ' ~ RLAFile Lic.No/Date:0210207736 | Deferred
248 1:01/80/050/00444/AM 19/ :02/24/040/00045/AM18/ 29.06.2017 ]

Decision: The Committee considered the case as per the agcnda ‘and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
lapplication.

|Case is deferred.

Case No.: |Party Name: TATA HITACHI Meet No/Date:15/80- Status:
103/15/80-ALC2/2018 |CONSTRUCTION |ALC2/2018 ‘:
'MACHINERY COMPANY 06.03.2019
PRIVAT
HQ File RLA File Lic.No/Date:0210207738  Deferred
249 :01/80/050/00445/AM19/ :02/24/040/00062/AM 18/ 29.06.2017

|Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.

Case No.: - i Party Name: ANGIPLAST Meet No/Date: 15/80- Status:
'104/15/80-ALC2/2018 PRIVATE LIMITED ALC2/2018
| 06.03.2019
. HQFile RLA File LLic.No/Date:0810140577 Deferred
250 :01/80/050/00446/AM 19/ :08/24/040/00078/AM 18/ 29.06.2017

|Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
\application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

|Case is deferred.

Case No.: o i Party Name: ANGIPLAST Meet No/Date: 15/80- Status:
[105/15/80-ALC2/2018 PRIVATE LIMITED ALC2/2018 ;
' | 06.03.2019 3
. |HQFile RLA File ~ LicNo/Date:0810140578 Deferred
%251 [:01/80/050/00447/AM19/ :08/24/040/00082/AM 1 8/ 130.06.2017

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the!
\application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.

jCastr}iNVO.: - Party Name: UNIVV'I:L :Mé'et NofDatelS/SO- Status.

17/13/80-ALC2/2017 PRECISION PVT. LTD. ALC2/2018

; : 06.03.2019

HQ File RLA File Lic.No/Date:6510000005 Deferred B
252 :01/80/050/00253/AM18/ :65/24/040/00004/AM 18/ 17.07.2017

Decision: The Committee considered the case as };n“er agenda and noted that the firm’s replm);m;was sent to

MSME on 18.03.2019 for their examinations/comments. The Committee decided to wait for comments
from MSME.

| The case stands deferred.
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CaseNo.: Party Name: GOLD MOHUR [Meet No/Date: Status:

'14/12/80-ALC2/2017 PROFILES LIMITED [15/80-ALC2/2018
| '06032019
HQ File RLA File LlC No/Date:0510403501 \Rejected

01/80/050/00228/AM18/ 05/23/040/00156/AMi8/ 25 07 2017 Date 06. 03 2019 |

Consultant DPIIT (chemical) was sent to the firm on 12.10.2018 and final reminder was sent on
128.12.2018. However, no reply has been received against the issued D/L. Therefore, the Committee
|decided to reject the case under intimation to RA.

'RA concerned may take further necessary action as per the decision of NC.

Case No.: ' * Party Name: SEKOBEC  Meet No/Date:15/80-  Status: |
107/15/80-ALC2/2018 PRIVATE LIMITED ALC2/2018
06.03.2019
HQ File RLA File " Lic.No/Date:0910065311 |Deferred
:01/80/050/00449/AM 19/ -09/24/040/00134/AM 18/ 28.07.2017 '

Dec:smn The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
‘application.

Case is deferred.

Case No.:216/15/80- Party Name: SULZER PUMPS MeetNo/Date 15/80-  Status:
ALC2/2018 [INDIA LIMITED 'ALC2/2018 '

1 ' 06.03.2019

HQFile - RLAFile Lic.No/Date:0310814925 Deferred

:01/80/050/00558/AM 19/ :03/95/040/00242/AM 18/ 31.07.2017

Decision: The Committee considered the case as _}Ser the agenda and noted that the hard cou;;; of the |
application has not been received. The Committee decided to request RA for furnishing the hard copy of

application.

Case is deferred.

‘Case No.:109/15/80- Party Name: SOGEFI MNR | Meet No/Date: 15/80- Status:
ALC2/2018 ENGINE SYSTEMS INDIA ~ ALC2/2018

' [PVT LTD, 06.03.2019

HQFile - RLAFile  |Lic.No/Date:0710111957 Deferred

:01/80/050/00451/AM19/ | 07/’24/040/00]09/AM18/ 02.08.2017

gDemsmn The Committee considered the case as per the agenda and noted that the hard copy ' of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
:application.

‘Case is deferred.
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\Case No.:12/16/80- Party Name: LARSEN & ~ Meet No/Date:15/80-  [Status:
ALC2/2017 ‘TOUBRO LIMITED 'ALC2/2018 f =
| 06.03.2019 , 5
SRS il e s e e s = e S -l
HQ File RLA File LLic.No/Date:0310815008 Deferred

:01/80/050/00275/AM18/ 103

/95/040/00235/AM18/  03.08.2017

Decision: The Committee considered the case a's";ér agenda and noted that deﬁéiené;lkétteriréisecf MB“;DHI

!
i

was sent to the firm on 6.12.2018 and final reminder on 08.03.2019. However, no reply has been received |

'yet. The Committee decided to w

Case is deferred.

Case No.:111/15/80-
ALC2/2018

HQ File
:01/80/050/00453/AM19/

Decision: The Committee considered the case as pef the agé_xi&a and noted that the hard copywi;f' the

ait for reply of the firm.

Pﬁrry Name: LAXMI
ELECTRONICS MOULDS &
PRECISION ENGG P.LTD.

RLA File
:07/24/040/00119/AM 18/

i

Meet No/Date:15/80-  |Status:
ALC2/2018 '
06.03.2019

Lic.No/Date:0710111969 |Deferred
04.08.2017

application has not been received. The Committee decided to request RA for furnishing the hard copy of

/application.

Case is deferred.

' Case No.:112/15/80-

ALC2/2018

HQ i
:01/80/050/00454/AM 19/

Party Name: TENOVA INDIA | Meet No/Date:15/80-  Status:
PRIVATE LIMITED ALC2/2018

| 06.03.2019 )
RLAFile ~ |Lic.No/Date:0710111977 |Deferred

:07/24/040/00133/AM 18/

04.08.2017

Decision: The Committee considered the case“;g”perfit'fle agé-n'da and noted that the hai:d-'cops‘/w‘bf; the
application has not been received. The Committee decided to request RA for furnishing the hard copy of

application.
Case is deferred.

Case No.:150/15/80-
ALC2/2018

HQFile
:01/80/050/00492/AM19/

Decision: The Committee consi

application has not been received. The Committee decided to re

-application.
|Case is deferred.

_ gcase No.:9/13/80-ALC2/2017

1261

HQFile
:01/80/050/00245/AM18/

"RLA File

Party Name: SHRENO
[LIMITED

:34/24/040/00111/AM 18/

_ Meet No/Date:15/80- W-_‘-S-tatl-zvs:

ALC2/2018
06.03.2019 |
[Lic.No/Date:3410043388 Deferred |
11.08.2017 | |

dered the case as perﬁle agéﬁda and noted that the harﬁicopy_of the |

:05/24/040/00200/AM 1 8/

quest RA for furnishing the hard copy of |

Party Name: TECHNIP INDIA |Meet No/Date:15/80-  Status:
LIMITED ALC2/2018

_ 06.03.2019 |

RLA File “|Lic.No/Date:0510403659 | Deferred

11.08.2017 |

i

Decision: The Committee considered the case as per agenda and noted that »déﬁciéricy letter raised by
\Consultant (Tech-3) was sent to the firm on 14.01.2019. However, no reply has been received yet. It is|
furnish the requisite information within 15 days failing which case will be

|decided to send final reminder to
rejected.
Case is deferred.
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Case No.:4/13/80-ALC2/2017 Party Name: PAHARPUR ~ Meet No/Date:15/80-  Status: |

COOLING TOWERS ALC2/2018
LIMITED 06.03.2019
HQ File RLA File - Lic.No/Date:0210207794 Deferred

1262 :01/80/050/00240/AM 18/ :02/24/040/00070/AM 18/ 14.08.2017

Decision: The committee noted that a letter needs to be sent to RA for clarlfymg the change in export and

|import items as noted by Consultant (Tech-3). ;
|

Case is deferred. ‘

~ Case No.:2/15/80-ALC2/2017 Paff;_Nan!e: S AND P ~ Meet No/Date: 15/80- Status:
ENTERPRISES ALC2/2018
| 06.03.2019 | |
HQ File RLA File ~ Lic.No/Date:0410163451 Deferred |
:01/80/050/00256/AM 18/ :04/24/040/00095/AM 18/ 22.08.2017

heg L PTTRR A S ey Y e
Decision: The Committee considered the case as per agenda and noted that deﬁc:lency letter raised by

'MSME was sent to the firm on 5.12.2018 and final reminder on 07.03.2019. However, no reply has been
rreceived yet. The Committee decided to wait for reply of the firm.

iCase is deferred.

|CaseNo.:  |Party Name: THE TATA Meet No/Date:  Status:
55/11/80-ALC2/2018  POWER COMPANY LTD 15/80-ALC2/2018
06.03.2019
HQ File RLA File Lic.No/Date:0710112062  Approved
:01/80/050/00246/AM19/ :07/24/040/00130/AM18/  24.08.2017 Dated: 06.03.2019

Decision: The Committee considered the case as per agenda and observed that MEITY vide their e-mail
\dated 19.3.2019 to the party has asked to clarify why the export quantity is 30 nos. whereas the import |
\quantity is shown as 31 nos. each. The committee discussed the case and on advice of the technical
/members decided to ratify the norms on net to net basis as per GN-4 with accountability clause.

064 — g

-RA concemed may take further necessary act;on as per the dec151on of NC

v Case No. 80/1I/80—ALC2/2018 Party Name: MACAWBER  Meet No/Date: 15/80- Status
BEEKAY PVT. LTD. ALC2/2018
06.03.2019
HQ File ~ RLAFile "~ Lic.No/Date:0510403845 |Deferred
1265 :01/80/050/00271/AM19/ :05/24/040/00230/AM 18/ 29.08.2017

Decision: The Committee considered the case as per agenda and noted that L.D. sent to MSME on
[11.12.2018 & reminder 07.03.2019. However, no reply has been received yet. The Committee decided to
wait for the comments.

Case is deferred

~ |Case No.:217/15/80- ' Party Name: L&T-MHPS ~ Meet No/Date:15/80-  Status:
ALC2/2018 BOILERS PVT LTD ALC2/2018
| | 06.03.2019 | |
. HQFile - [RLAFile ~ [Lic.No/Date:0310815422 Deferred
266 :01/80/050/00559/AM19/ 03/95/040/00406/AM18/ 29.08.2017

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
\application.

Case is deferred.
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|Case No.:188/15/80-

Case No.:31/11/80-ALC2/2018 |Party Name: NETAFIM Meet No/Date:15/80- §§E§ius:

| IRRIGATION INDIA ALC2/2018 :

_ PVT.LTD. 06.03.2019

HE) File - ERLAFlle _ Lic.No/Date:3410043419 Deferred
-01/80/050/00222/AM19/ :34/24/040/00375/AM17/ 30.08.2017

Decision: The Committee considered the case as per agenda and noted that LD. sent to MSME on|
11.12.2018 & reminder 07.03.2019. However, no reply has been received yet. The Committee decided to
\wait for the comments.

éCase is deferred. l

* |Party Name: AYYAPPA CNC | Meet No/Date:15/80-  [Status: |
ALC2/2018 PVT LTD |ALC2/2018 ‘ |
: 06.03.2019 |
HQ File “IRLA File L1c No/Date:0710112073 Deferred
:01/80/050/00530/AM 19/ 07/24/040/00156/AM 18/ 31.08.2017 |

i i ]

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the]
application has not been received. The Committee decided to request RA for furnishing the hard copy of |
japplication.

Case is deferred. 3

7 /Case No.:218/1 5/80- 7 ;Eewrtm;mlw\iame:r L&T-MHPS 'Meet No/Date:15/80- EvSta-tus:-
§ALC2/2018 [BOILERS PVT LTD IALC2/2018
‘ 106.03.2019 ]
HQ File RLA File Lic.No/Date:0310815549 Deferred ;
01/80/050/00560/AM19/ ‘ 03/95/040/00405/AM18/ 105.09.2017 §

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the |
{application has not been received. The Committee decided to request RA for furnishing the hard copy of
lapplication.

§

Case is deferred. s

'Meet No/Date: 15/80-

Case No.:10/16/80-ALC2/2017 [Party Name: HONDA ~ Status:

z 'TRADING CORPORATION ~ ALC2/2018 5 ;
 INDIAPVT.LTD. 06.03.2019 ;
HQFile @ RLAFile [Lic.No/Date:0510404000 Approved 1
:01/80/050/00273/AM18/ :05/23/040/00216/AM18/ 13.09.2017

06.03. 2019

Decision: The Committee considered the case as per agenda and decided to ratlfy the norms as per the
{written comments of Consultant ( Tech-3) as under :

; 1. Import item at SI. No. 1- Net to Net basis.
|2, Import item at SI. No. 2 — As applied for with 0.25% wastage with accountability clause in export.

%RA concerned may take further necessary action as per the decision of NC.
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Case No.:219/15/80- 'F;art-y Name: UNIRAY  Meet No/Date:15/80- E Status

/ALC2/2018 MEDICAL LLP ALC2/2018
06.03.2019

HQ File RLA File Lic.No/Date:03 10815960 Deferred
271 01/80/050/00561/AM19/ :03/95/040/00495/AM 18/ 126.09.2017

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred

Case No.:198/15/80- Party Name: ~ Meet No/Date:15/80- Status:
ALC2/2018 SARTORIUSSTEDIM INDIA  ALC2/2018

PVT. LTD. 06.03.2019
HQ File RLA File Lic.No/Date:0710112234 Deferred
:01/80/050/00540/AM19/ :07/24/040/00165/AM 18/ 05.10.2017

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of |
application. 1

;Case is deferred.

Case No.:18/19/80- 7 PEny Name: KINECO ?Meet No/Date:15/80- ;Statu-s-:__
ALC2/2017 KAMAN COMPOSITES - ALC2/2018

INDIA PVT LTD 06.03.2019
HQ File RLA File - Lic.No/Date: 1710006668 Deferred06 03 2019

273 :01/80/050/00299/AM 18/ :17/24/040/00050/AM 18/ 10.10.2017
Decision: The Committee considered the case as per the ageﬁda and noted that firm’s reply sent to MEITY
on 8.03.2019. The Committee decided to wait for comments.
|Case is deferred.

Case No.:30/11/80-  |Party Name: AKSHAR ~ Meet No/Date:15/80-  Status:
ALC2/2018 'PRECISION TUBES ALC2/2018 ‘

| PVT.LTD, 06.03.2019

HQFile  |RLAFile ' ~ |Lic.No/Date:3410043530 Deferred

274 :01/80/050/00221/AM19/  :34/24/040/00179/AM18/  [10.10.2017
Decision: The Committee considered the case as per agenda and noted that 1.D. note sent to DPIIT on
17.12.2018 & reminder 7.3.2019. However, no reply has been received yet. The Committee decided to wait
for comments.

Case is deferred.

Case No.:220/15/80- Party Name: TENOVA INDIA | Meet No/Date: 15/80- i 1}Status:

\ALCZ/ZOIB PRIVATE LIMITED ALC2/2018

| 1 06.03.2019 %

HQ File ‘RLA File Lic.No/Date:0710112252 Deferred
275 :01/80/050/00562/AM 19/ :07/24/040/00187/AM 18/ 10.10.2017

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the

;application has not been received. The Committee decided to request RA for furnishing the hard copy of
|application.

Case is deferred.
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'Case No.:151/15/80- Party Name: SHRENO Meet No/Date:15/80-  Status:

ALC2/2018 LIMITED ALC2/2018

: 06.03.2019
HQ File RLA File o LLic.No/Date:3410043537 Deferred
:01/80/050/00493/AM19/ :34/24/040/00174/AM18/ 11.10.2017

27 ......
apphcatlon has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.

~|Case No.:152/15/80- Party Name: SHRENO Meet No/Date:15/80-  Status:
'ALC2/2018 LIMITED ALC2/2018
06.03.2019

HQ File o RLA File - Lic.No/Date:3410043542 Deferred
:01/80/050/00494/AM 19/ :34/24/040/00175/AM18/ 12.10.2017

1277 iy
. Decision: The Committee considered the case as per the agenda and noted that the hard copy of the

|application has not been received. The Committee decided to request RA for furnishing the hard copy of
|application.

Case is deferred.

Case No.:45/19/80- 7 ‘Part;ﬁ;ﬁ;e: LARSEN & wwEli/Ieet No/Date:15/80- Status:
'ALC2/2017 'TOUBRO LIMITED |ALC2/2018
106.03.2019 .
HQ File RLA File ~ [Lic.No/Date:0310816384 | Deferred

278 :01/80/050/00326/AM18/  |:03/95/040/00476/AM 18/ 17.10.2017

‘ﬁecision: The Committee considered the case as per agenda and noted that 1.D. sent to DPIIT on
107.03.2019. However, no reply has been received yet. The Committee decided to wait for the comments.

'Case is deferred.

Case No.:46/19/80-ALC2/2017 Party Name: STERLITE Meet No/Date: 1 5/80- Status:
; POWER TRANSMISSION  |ALC2/2018 -
; g LIMITED 06.03.2019 |
' |HQFile RLAFile Lic.No/Date:0310816625 | Deferred
1 01/80/050/00327/AM18/ :03/95/040/00236/AM 18/ 30.10.2017

Decisioh The Committee considered the case as pef agenda and noted that defi iciency letter raised By-
'MEITY was sent to the firm on 4.12.2018 and final reminder on 08.03.2019. However, no reply has been
recewed yet. The Committee decided to wait for reply of the firm.

| fCase is deferred.

~ Case No.:405/15/80- Party Name: OSWAL PUMPS Meet No/Date:15/80-  Status:
ALC2/2018 LIMITED ALC2/2018
' 06.03.2019 |
HQFile ~ RLAFile " |Lic.No/Date:3310030410 [Deferred
280 :01/80/050/00747/AM19/ :33/24/040/00007/AM 18/ 01.11.2017 *

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
lapplication.

Case is deferred.
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Case No.:36/19/80-ALC2/2017 Party Name: ASHOKA Meet No/Date:15/80-  [Status: |
MANUFACTURING LTD, ~ |ALC2/2018 ;

06.03.2019 |
[HQFile RLAFile ~ [LicNo/Date:0210207941 Deferred |
:01/80/050/00317/AM18/ :02/24/040/00120/AM18/ 03.11.2017

Decision: The Committee considered the case as per agenda and noted that firm’s reply sent to DPIIT on
04.01.2019. However, no reply has been received yet. The Committee decided to remind DPIT in this
regard.

iCase is deferred.

~|Case No.:153/15/80-  |Party Name: ANSTECH ~ |Meet No/Date:15/80- |Status:
ALC2/2018 = 'ALC2/2018
06.03.2019
HQ File RLA File Lic.No/Date:3410043589 Deferred
01/80/050/00495/AM19/ :34/24/040/00189/AM18/ 06.11.2017

282 °

f283

284

285

Case is deferred.

‘appllcatlon has not been received. The Committee decided to request RA for furnishing the hard copy of

Decision: The Committee considered the case as per the agenda and noted that the hard copy of thei
E
appllcatlon z

Case is deferred.

Case No.:9/20/80-ALC2/2017 Party Name: S AND P Meet No/Date:15/80-  Status:
ENTERPRISES ALC2/2018 |
06.03.2019
HQ File - ;RLA File ' Lic.No/Date:0410163667 Deferred
:01/80/050/00373/AM18/ :04/24/040/00148/AM18/ 06.11.2017

Decision: The Committee considered the case as per the agenda and noted that firm’s reply sent to MSME
on 15.03.2019. The Committee decided to wait for comments.

Case is deferred.

;éase No.:225/15/80- Party Name: DYNAMATIC Meet No/Date: 15/80- éStartl'ls:r
'ALC2/2018 'TECHNOLOGIES LIMITED, |ALC2/2018 |

‘ » 06.03.2019 :

HQ File ~ |RLAFile ~ Lic.No/Date:0710112362 |Deferred
:01/80/050/00567/AM19/ :07/24/040/00207/AM 18/ 07.11.2017

Decision: The Committee considered the case as per the agenda and noted that the hard'copy' oif:t'héi
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

(Case is deferred.

Case No.:221/15/80-  |Party Name: MAG INDIA Meet No/Date:15/80-  Status:
ALC2/2018 INDUSTRIAL AUTOMATION ALC2/2018
SYSTEMS PVT. LTD. 06.03.2019 _
HQ File ~ RLAFile Lic.No/Date:0710112375 Deferred
:01/80/050/00563/AM19/ :07/24/040/00190/AM 18/ 08.11.2017

|
i

Decision: The Committee considered the case as per the agenda and noted that the hard copy of thei‘
\application has not been received. The Committee decided to request RA for furnishing the hard copy of
lapplication. E
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Case No.:78/19/80-ALC2/2017 Party Name: SMS INDIA PVT. [Meet No/Date:15/80-  [Status:

LTD., |ALC2/2018

06.03.2019
HQ File - RLA File - Lic.No/Date:0510404554 ‘be'ferred
:01/80/050/00359/AM18/ :05/24/040/00341/AM18/ 09.11.2017

2865 .................

Decision: The Committee considered the case as per agenda and noted that firm’s reply sent to DPIIT on |

28.01.2019. However, no reply has been received yet. The Committee decided to remind DPIIT in this
regard.

‘Case is deferred.

[Case No.:237/15/80- Party Name: AYYAPPA CNC | Meet No/Date:15/80- Status
'ALC2/2018 PVT LTD ALC2/2018 |
| 06.03.2019
. |HQFile ~ RLAFile - |Lic.No/Date:0710112397 | Deferred
57 01/80/050/00S79/AM19/ :07/24/040/00223/AM18/ 10.11.2017

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the |
\application has not been received. The Committee decided to request RA for furnishing the hard copy of |
application.

Case is deferred.

ALC22018 HEAVY ELECTRICALS ALC2/2018 E
LIMITED 06.03.2019
HQ File RLAFile Lic.No/Date:0410163684 Deferred
5gg 01/80/050/00651/AM19/ :04/24/040/00143/AM18/ 10.11.2017

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
appllcatlon

éCase is deferred.

|Case No.:114/1 5/80- B iPa-i-'ty Name: EBM-PAPST Meet No/Date: 1 5/80- Status:

ALC2/2018 INDIA PRIVATE LIMITED | ALC2/2018 ;

f | 06.03.2019 |

HQ File RLA File ' o Lic.No/Date:0410163696 Deferred
559 01/80/050/00456/AM19/ 104/24/040/00122/AM18/ 14.11.2017

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the

\application has not been received. The Committee decided to request RA for furnishing the hard copy of |
‘appllcation

Case is deferred.

* Case No.:48/8/80- Party Name: UNI VTL  |Meet No/Date:15/80-  Status:
‘ALC2/20]8 PRECISION PVT.LTD.  ALC2/2018
. ; 06.03.2019 .
290 HQ File RLA File ~ |Lic.No/Date:6510000010 | Deferred

:01/80/050/00171/AM19/  :65/24/040/00006/AM18/  |15.11.2017

Decision: The Committee considered the case as per the agenda and noted that firm’s reply sent to MSME
on 18.03.2019 for their comments/examinations. The Committee decided to wait for comments.
|Case is deferred.
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Case No.:39/8/80-ALC2/2018 Party Name: ALSTOM  |Meet No/Date:15/80-  Status:

TRANSPORT INDIA ALC2/2018 ‘
LIMITED 06.03.2019 |
‘HQ File ' - RLAFile "mmmmfue No/Date:0710112422 Deferred
291 (01/80/050/00162/AM19/ ’07/24/040/00227/AM13/ 16.11.2017

DGFT, Bangalore on 22.01.2019 regarding further details about the case. However, no information has
been received yet. The Committee decided to remind Addl. DGFT, Bangalore.

‘Case is deferred.

Case No.:55/19/80-ALC2/2017 Party Name: VEELINE ~ Meet No/Date:15/80-  Status:
| 'MEDIA LTD. ALC2/2018
| 06.03.2019
HQFile - RLAFile ~ Lic.No/Date:0210207985 Deferred
:01/80/050/00336/AM 18/ :02/24/040/00130/AM 18/ 20.11.2017

292
Decision: The Committee considered the case as per agenda and noted that defi iciency letter raised by

MSME was sent to the firm on 29.11.2018 and final reminder was sent on 08.03.2019. However, no reply
has been received yet. The committee decided to wait for reply from the firm.

sCase is deferred.

© |Case No.:255/15/80-  Party Name: MODEL INFRA |Meet No/Date:15/80-  |Status:
ALC2/2018 CORPORATION PRIVATE  ALC2/2018
LIMITED 06.03.2019 .
HQFile  RLA File ~ Lic.No/Date:0710112455 Deferred
:01/80/050/00597/AM19/ :07/24/040/00232/AM18/ 23.11.2017

Decision: The Committee considered the case as per the agenda and noted that the hard copy “of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

| iCase is deferred

‘Case No.:197/15/80- Party Name: DIETRICH ‘Meet No/Date: 15/80- Status:
ALC2/2018 ENGINEERING ALC2/2018
CONSULTANTS INDIA 06.03.2019
PVT.LTD.
HQ File RLA File Lic.No/Date:0310817505 Deferred
294 :01/80/050/00539/AM 19/ :03/94/040/00706/AM 18/ 05.12.2017

Declsmn The Committee considered the case as per the agenda and noted that the hard copy of the |
apphcatlon has not been received. The Committee decided to request RA for furnishing the hard copy of |
\application.

\Case is deferred.

33



]Case No.:256/l_5/80; Party Name MAG INDIA VﬁAéetNo/Daté:'l-S-f'S-O_- ?Statué: |

295

i
'ALC2/2018 INDUSTRIAL AUTOMATION ALC2/2018 ;
| SYSTEMS PVT. LTD. 06.03.2019
HQ File ~ RLAFile  [Lic.No/Date:0710112489 Deferred
:01/80/050/00598/AM19/ 07/24/040/00233/AM18/ 05.12.2017

Declsmn The Committee considered the case as per the agenda and noted that the hard copy of the |
‘application has not been received. The Committee decided to request RA for furnishing the hard copy of
gapphcatlon

Case is deferred.

~ (Case No.:26/20/80-ALC2/2017 Party Name: ICEM  Meet No/Date:15/80-  Status:
ENGINEERING COMPANY | ALC2/2018
| PRIVATE LIMITED, 06.03.2019 .
'HQ File o RLA File ' [Lic.No/Date:0310817800 |Deferred
:01/80/050/00390/AM18/ :03/94/040/00742/AM 18/ 15.12.2017

296 |

297

298 |

Decision: The Committee considered the case as per agenda and decided to seek the firm to furnish
followmg information as per written recommendation of Consultant (Tech-3):-

1. Detail technical drawings with dimension of each export product, Catalogue, if any, may also be
furnished.

2. Weight of each of the imported and indigenous input, separately for each product, for the purpose
of material balancing. Net weight (Gross weight minus wastage) for each imported and indigenous
input in the export product may be indicated. Net weight along with details of other imported input
to be used in the resultant product and sought to be imported/procured from sources other than the |
license, if any, may also be indicated.

3. Starting from the specification of the export product, basic calculation as to how of raw matenal
proposed for import has been arrived at, including the net weight of components to be
manufactured out of these imported materials, wastages claimed at each stage of manufacturmg3
with complete justification and supported by documentary evidence/drawings etc.

4. Specific item of export at sl. No.5.

Case is deferred.

‘Case No.:260/15/80- [Party Name: MAINI ‘Meet No/Date:15/80- Status:
/ALC2/2018 [PRECISION PRODUCTS IALC2/2018 ‘

| LIMITED, 06.03.2019

HQ File RLA File Lic.No/Date:0710112552 Deferred
:01/80/050/00602/AM19/ :07/24/040/00248/AM 18/ 15.12.2017

Decision: The Committee considered the case as per the a-g-éh-aa and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
\application.

Case is deferred.

Case No.:261/15/80- Party Name: FUTURE TECH Meet No/Date:15/80-  Status:
ALC2/2018 ENGINEERING PVT.LTD,  ALC2/2018

, 06.03.2019
HQ File RLA File ~ Lic.No/Date:07101 Hsn Deferred
:01/80/050/00603/AM 19/ :07/24/040/00258/AM18/ 20.12.2017

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred
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~ Case No.:252/15/80-

‘ ) 7:Party Name: KERN-LIEBERS |Meet No/Date:15/80- Status:
'ALC2/2018 (INDIA) PVT.LTD, ALC2/2018 ‘
? , 06.03.2019 |
HQ File RLAFile ~  [Lic.No/Date:0710112617 Deferred
i299 :01/80/050/00594/AM19/ :07/24/040/00219/AM 18/ 02.01.2018
Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
-application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.
|Case is deferred. |
~ [Case No0.:20/20/80-ALC2/2017 |Party Name: BIRLA Meet No/Date: 15/80- Status:
PRECISION TECHNOLOGIES ALC2/2018
LTD; 06.03.2019
HQ File " RLA File o Lic.No/Date:0310818218 Deferred
:01/80/050/00384/AM18/ :03/94/040/00782/AM18/ 04.01.2018

300

| MSME in this regard.

;Case is deferred.

Decision: The Committee considered the case as per the égenda and noted ﬁrm’;reply sent to MSME on |
| 02.01.2019 for comments. However, no reply has been received yet. The Committee decided to remind!

Case No.:23/20/80-ALC2/2017 Party Name: BIRLA Meet No/Date: 15/80- Status:

HQ File
f | |:01/80/050/00387/AM18/

30

PRECISION TECHNOLOGIES ALC2/2018
LTD., 06.03.2019
RLA File o Lic.No/Date:0310818219 |Deferred
:03/94/040/00784/AM 18/ 04.01.2018

Decision: The Committee considered the case as pér the”agenda and noted firm’s -re-ply sent to MSME on _
102.01.2019 for comments. However, no reply has been received yet. The Committee decided to remind

MSME in this regard.

Case is deferred.

~ Case N0.:21/20/80-ALC2/2017 Party Name: BIRLA 'Meet No/Date: 15/80- Status:

'HQ File
302 :01/80/050/00385/AM18/

PRECISION TECHNOLOGIES ALC2/2018
LTD., 06.03.2019

" RLAFile " Lic.No/Date:0310818275 |Deferred
:03/94/040/00785/AM 18/ 05.01.2018

Decision: The Committee considered the case as pé_r- the agenda and noted firm’s féply sent to MSME on |
02.01.2019 for comments. However, no reply has been received yet. The Committee decided to remind

MSME in this regard.
(Case is deferred.

~ Case No.:
22/20/80-ALC2/2017

fﬁQ File
1303 |:01/80/050/00386/AM 18/

' MSME in this regard.
'Case is deferred.

e i . B et s NEPPRRES WUl WL,

Party Name: BIRLA  MeetNo/Date:15/80-  Status: |
PRECISION TECHNOLOGIES ALC2/2018
LTD., 06.03.2019
RLA File " Lic.No/Date:0310818273 |Deferred
:03/94/040/00783/AM 18/ 05.01.2018

Decision: The Committee considered the case as Eer th-é'égenda and noted firm’s i’éply sent to MSME on g
102.01.2019 for comments. However, no reply has been received yet. The Committee decided to remind |
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Case No.: Party Name: BGR ENERGY ~ [Meet No/Date:15/80-  Status:

25/20/80-ALC2/2017 SYSTEMS LIMITED |ALC2/2018
f 06.03.2019
HQ File ~ RLAFile "~ Lic.No/Date:0410163861 Deferred
:01/80/050/00389/AM 18/ 04124/040/00187/AM18/ 05.01.2018

‘DECISIOII The Committee considered the case as per the agenda and noted firm’s reply sent to DPIIT on |

E08 01.2019 for comments. However, no reply has been received yet. The Committee decided to remind
DPIIT in this regard.

Case is deferred.

305

;305 i

307

308 °

§Case No.: B ';Partyul_\lame-: -AQUASUB' - _éMeet No/Date:15/80-  Status:
32/11/80-ALC2/2018 [ENGINEERING IALC2/2018 ‘

‘ 106.03.2019

HQ File . RLA File ~ [Lic.No/Date:3210078358 Deferred
:01/80/050/00223/AM 19/ :32/24/040/00040/AM 18/ 05.01.2018

Decision: The Committee considered the case as per agenda and noted that a deficiency letter as raised by

DPIIT was sent to firm on 07.03.20109. The Committee decided to wait for reply.

iCase is deferred.

Case N0.:29/20/80-ALC2/2017 Party Name: AQUASUB ~ Meet No/Date:15/80-  Status:
ENGINEERING ALC2/2018
06.03.2019
HQ File ~ RLAFile  Lic.No/Date:3210078359  Deferred
:01/80/050/00393/AM18/ :32/24/040/00042/AM 18/ 08.01.2018

Decision: The Committee considered the case as per 7agenda and noted that a deﬁciency Tetter as raised by'

DPIIT was sent to the firm on 07.03.20109. The Committee decided to wait for reply of the firm.

Case is deferred.

CaseNo.: Party Name: RAYCHEM RPG Meet No/Date:15/80-  Status:
37/20/80-ALC2/2017 PVT LTD. ALC2/2018 -

| 06.03.2019
HQ File RLA File Lic.No/Date:0310818302 Deferred
:01/80/050/00401/AM18/ 103/95/040/00728/AM 18/ 08.01.2018

Dec:smn The Committee considered the case as per the agenda and noted firm’s reply sent to DPIIT on,

14 03.2019 for comments. The Committee decided to wait for comments.
i

Case is deferred.

Case No.:126/15/80- Party Name: SHAKTI PUMPS Meet No/Date: 15/80- Status:
ALC2/2018 (INDIA) LTD., ALC2/2018
e 06.03.2019
HQ File !RLA File ' " Lic.No/Date:5610005299  Deferred
:01/80/050/00468/ AM19/ 1:56/24/040/00036/AM 18/ 08.01.2018

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

|Case is deferred.
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310

311

312,

Case No.: _Par_ty Name: PRECISION Meet No/Date: EStatus:
27/20/80 ALC2/2017 EQUIPMENTS (CHENNAI) PVT. 15/80-ALC2/2018 i

LTD. 06.03.2019

iHQ File RLA File :04/24/040/00206/AM18/ |Lic.No/Date:0410163886  |Deferred
|:01/80/050/00391/AM 09.01.2018 ‘

|18/ ‘ ,

Decision: The Committee considered the case "EE"SS?"égenda and noted that the firm’s reply sent to |
\Consultant (Tech-3) on 18.02.2019 for their examinations/comments. The Committee decided to wait for
comments.

Case is deferred

Case No.: ~ |PartyName: SANDP  Meet No/Date:15/80-  Status:
1/3/80-ALC2/2018 ENTERPRISES ALC2/2018

06.03.2019

HQFile - RLAFile Lic.No/Date:0410163885 Deferred
1:01/80/050/00001/AM19/ :04/24/040/00202/AM 18/ 109.01.2018

Decnsmn The Committee considered the case as per agenda and noted that a defi c1ency ]etter raised by
'MSME was sent to firm on 07.12.2018 and final reminder on 08.03.2019. However, no reply has beenw
received against the issued D/L. The Committee decided to await reply of the firm.

Case is deferred.

Case No.:35/20/80-ALC2/2017 '!_)arty-Name: TINITA * Meet No/Date:15/80-  Status
ENGINEERING PVT.LTD. ALC2/2018
06.03.2019
HQ File RLA File Lic.No/Date:0310818442 Deferred
:01/80/050/00399/AM 18/ :03/95/040/00851/AM 18/ 11.01.2018

Decision: The Committee considered the case as per agenda and noted that deficiency letter raised by |

MSME was sent to the firm on 15.1.2019. However, no reply has been received yet. It is decided to send |

final reminder to furnish the requisite information within 15 days failing which case will be rejected.

Case is deferred

Case N0.:54/20/80-ALC2/2017 Party Name: SWASTIK ~ Meet No/Date:15/80-  |Status:
TUNGSTEN PVT LTD ALC2/2018
06.03.2019
HQFile " RLA File - Lic.No/Date:0310818444 Deferred
:01/80/050/00418/AM18/ :03/95/040/00824/AM 18/ 11.01.2018 ;

jDeciSionf The Committee considered the case as perthe _ééenda and noted that firm was gradt'ed’ i)rersona]
hearing. However, the firm has informed vide email dated 18.3.2019 that they are not attending personal |
}hearing and requested next date for PH. The committee decided to grant PH on a future date. '

|Case is deferred.
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Case No.:391/15/80- ~ [Party Name: FUTURE TECH  Meet No/Date:15/80-  Status:

ALC2/2018 [ENGINEERING PVT.LTD,  ALC2/2018

| ' 06.03.2019 | ‘

HQFile - [RLAFile ~ Lic.No/Date:0710112747  Deferred
313 01/80/050/00733/AM19/ :07/24/040/00298/AM 18/ 25.01.2018

Decnsnon The Committee considered the case as péf the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy of |

application.

Case is deferred

CaseNol70115180- Party Name: SHRENO Meet No/Date:15/80- }Statu's:
ALC2/2018 LIMITED ALC2/2018
f 06.03.2019

HQFile ~  RLAFile - Lic.No/Date:3410043911  Deferred
:01/80/050/00512/AM19/ 34/24/040/00344/AM18/ 23.02.2018

314

Decision: The Committee considered the case as per ‘the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of

lapplication.

Case is deferred.

* Case No.:171/15/80- jﬁarty Name: SHRENO Meet No/Date:15/80-  Status:
ALC2/2018 LIMITED ALC2/2018
06.03.2019
HQ File ] ?iifK"ﬁne ~ |Lic.No/Date:3410043912 Deferred
1:01/80/050/00513/AM19/ 34f24/040/00345!AM18/ 23.02.2018

315,

Decision: The Committee ékonsuiekl:ed the case as per - the agenda and noted that the hard copy of the;

\application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.

" Case No.:172/15/80- E"P_any Name: SHRENO Meet No/Date: 1 5/80- Status:
ALC2/2018 LIMITED ALC2/2018 |
' 06.03.2019 |
HQ File ~ RLAFile  LicNo/Date:3410043913 Deferred
:01/80/050/00514/AM 19/ :34/24/040/00346/AM 18/ 23.02.2018

316

317

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

;Case is deferred.

Case No.:115/15/80- §Party Name: JOHNSON ~ Meet No/Date:15/80-  Status:
ALC2/2018 MATTHEY INDIA PVT. LTD. |ALC2/2018

06.03.2019
HQ File ~ |RLA File ~ Lic.No/Date:0510405815 Deferred
:01/80/050/00457/AM 19/ :05/23/040/00487/AM 18/ 08.03.2018

Decision: The Committee considered the case as };ef the agenda and noted that the hard copy of the |

-application has not been received. The Committee decided to request RA for furnishing the hard copy of
‘application.
‘Case is deferred.
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(Case No.:203/15/80-  |Party Name: ENDURANCE ~ Meet No/Date:15/80-  Status:

'ALC2/2018 'TECHNOLOGIES LIMITED ~ ALC2/2018

106.03.2019
. |HQFile RLAFile ~  [Lic.No/Date:0310819768 Deferred
318 01/80/050/00545/AM19/ :03/94/040/01011/AM18/ 113.03.2018 ;

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.

© CaseNo0.:392/15/80-  Party Name: DYNAMATIC ~ Meet No/Date:15/80-  Status:
ALC2/2018 TECHNOLOGIES LIMITED, |ALC2/2018
| 06.03.2019 E
?"HQ File RLA File ~ [Lic.No/Date:0710112968 Deferred
:01/80/050/00734/AM19/ :07/24/040/00336/AM18/ 113.03.2018

319"

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the

(apphcatlon has not been received. The Committee decided to request RA for furnishing the hard copy of
‘application.

ICase is deferred.

CaseNo.:116/15/80-  Party Name: BIRLA CABLE ~ Meet No/Date:15/80-  Status:
ALC2/2018 LIMITED ALC2/2018 |

| 06.03.2019 |
HQ File - RLA File ~ |Lic.No/Date:1110028329 | Deferred |

1/80/050/00458/AM19/ 1:11/24/040/00013/AM 18/ 123.03.2018

, ecision: The Committee considered the case as per the agenda and noted that the hard copy of the

-application has not been received. The Committee decided to request RA for furnishing the hard copy of
-application.

\Case is deferred. }

CaseNo.:393/15/80-  Party Name: SARTORIUS ~ Meet No/Date:15/80-  Status:

!
321

f

fALC212018 STEDIM INDIA PVT.LTD.  ALC2/2018 §
' 106.03.2019 |

HQFile ~ |RLAFile "Q'No/Dateo710113010 Deferred
:01/80/050/00735/AM19/ :07/24/040/00348/AM18/ 23.03.2018 a

TDEC]SIOII The Committee considered the case as per the agenda and noted that the hard cop), of the

application has not been received. The Committee decided to request RA for furnishing the hard copy of
-application.

Case is deferred.

1322 |

CaseNo.:117/15/80-  Party Name: L&T-MHPS Meet No/Date:15/80-  [Status: |
iALC2/2018 [BOILERS PVT LTD EALC2/2018 | *
| 106.03.2019 ;
HQFile ~ |RLAFile  [Lic.No/Date:5210042586 Deferred |
:01/80/050/00459/AM 19/ 52/24/040/00089/AM18/ 103.04.2018 | 5
ED mmittee con51der

e as per the agenda and noted that the hard copy of the|
apphcatlon has not been received. The Committee decided to request RA for furnishing the hard copy of |

‘application.
|Case is deferred. |

i
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Case No.:394/15/80- Party Name: TRIVENI HI- Meet No/Date: 15/80- Status

ALC2/2018 ‘TECH PVT. LTD. ALC2/2018

06.03.2019 ;
HQFile - |RLAFile ~ Lic.No/Date:0710113046 Deferred -
:01/80/050/00736/AM 19/ :07/24/040/00368/ AM 18/ 04.04.2018

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
\application.

Case is deferred.

Case No.:118/15/80- Party Name: LMT TOOLS ~ |Meet No/Date:15/80-  Status:
ALC2/2018 INDIA PRIVATE LIMITED ~ ALC2/2018

| | 06.03.2019 |
HQFile RLAFile [Lic.No/Date:3110067025 Deferred
:01/80/030/00460/AM19/ :31/83/040/00001/AM 19/ 06.04.2018

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred

'Case No.:119/15/80- *Party Name: TATA HITACHI | Meet No/Date: 15/80- Status:
|ALC2/2018 [CONSTRUCTION ALC2/2018 ‘
MACHINERY COMPANY 06.03.2019
PRIVAT
325 HQ File RLA File Lic.No/Date:0210208329 Deferred
:01/80/050/00461/AM 19/ 1:02/24/040/00159/AM 18/ 110.04.2018

‘Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

'Case is deferred.

Case No.:139/15/80- Party Name: SHRENO Meet No/Date: 1 5/80- Status:
ALC2/2018 LIMITED ALC2/2018 '
06.03.2019
HQ File RLA File Lic.No/Date:3410044046 |Deferred
326 :01/80/050/00481/AM19/ :34/24/040/00004/AM 19/ 17.04.2018

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the |
\application has not been received. The Committee decided to request RA for furnishing the hard copy of
|application.

|Case is deferred.

‘Case No.:121/15/80- Party Name: ZTT INDIA Meet No/Date:15/80-  |Status:
ALC2/2018 PRIVATE LIMITED 'ALC2/2018
- 06.03.2019
' |HQ File RLA File - ~ |Lic.No/Date:0410164238 Deferred
327 :01/80/050/00463/AM19/ :04/24/040/00009/AM19/ 23.04.2018

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy of |
lapplication.

Case is deferred.
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' Case N0164/|5/80- . - 7iPa'rty Name: HANf\IING 7 Meet No/Dat_eIS/SO- . ;S.tat'us:'

ALC2/2018 'MOTORS INDIA P LTD |ALC2/2018 |

06.03.2019 E

'HQ File ~ |RLAFile - Lic.No/Date:3410044074 Deferred |
:01/80/050/00506/AM 19/ :34/24/040/00026/AM19/ 24.04.2018

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

|Case is deferred.

329

(Case No.:122/15/80-  |Party Name: SMC Meet No/Date:15/80-  |Status:
ALC2/2018 PNEUMATICS (INDIA) ALC2/2018
PRIVATE LIMITED 06.03.2019

HQ File ~ |RLA File - Lic.No/Date:0510406269 Deferred
:01/80/050/00464/AM 19/ :05/24/040/00047/AM 19/ 27.04.2018

Dec:smn The Committee considered the case as per the agenda and noted that the hard copy of the

apphcatron has not been received. The Committee decided to request RA for furnishing the hard copy of
‘application.

Case is deferred.

330

331

Case No.:140/15/80-  Party Name: SHRENO Meet No/Date:15/80- Status:
ALC2/2018 LIMITED ALC2/2018

| 06.03.2019

'HQ File ~ RLAFile Lic.No/Date:3410044116  Deferred
:01/80/050/00482/AM19/ :34/24/040/00035/AM19/ 01.05.2018

Declsmn The Committee considered the case as per the agenda and noted that the hard copy of ﬁlem

application has not been received. The Committee decided to request RA for furnishing the hard copy of |
application.
Case is deferred.

~ [CaseNo.:189/15/80-  |Party Name: I-TECH PLAST ~ Meet No/Date:15/80-  Status:
ALC2/2018 IINDIA PVT.LTD(EOU) ALC2/2018 ,
06.03.2019 |
HQ File - [RLAFile Lic.No/Date:0310820804 |Deferred
:01/80/050/00531/AM19/ :03/94/040/00056/AM19/ 07.05.2018 ’

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
\application.

Case is deferred.

e s T Sy ‘ S i

332

Case No.:123/15/80- Party Name: TATA HITACHI Meet No/Date: 15/80- Status:
ALC2/2018 CONSTRUCTION ALC2/2018

MACHINERY COMPANY 06.03.2019

PRIVAT ,
'HQ File RLA File Lic.No/Date:0210208390 |Deferred
1:01/80/050/00465/AM 19/ :02/24/040/00174/AM 18/ 08.05.2018

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
|application has not been received. The Committee decided to request RA for furnishing the hard copy of §
‘application.

Case is deferred

41



333

334

335

336

Case No.:124/15/80- Party Name: TATA HITACHI

ALC2/2018 ICONSTRUCTION
MACHINERY COMPANY
PRIVAT

HQ File [RLA File

:01/80/050/00466/AM 19/ 1:02/24/040/0019 1 /AM] 8/

Decision: The Committee considered the case as per the agcnda and noted that the hard copy of theg

Meet No/Date:15/80- Status
ALC2/2018
06.03.2019

Lic.No/Date:0210208391 Deferred
08.05.2018 | |

i

H

application has not been received. The Committee decided to request RA for furnishing the hard copy of

application.

Case is deferred.

Case No.:125/15/80- Party Name: TATA HITACHI
ALC2/2018 CONSTRUCTION
MACHINERY COMPANY
PRIVAT
[HQ File RLA File
|:01/80/050/00467/AM19/ 1:02/24/040/00193/AM 18/

'Meet No/Date: 15/80- :Status:

ALC2/2018

|06.03.2019

Lic.No/Date:0210208392 Deferred

108.05.2018

'Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
\application has not been received. The Committee decided to request RA for furnishing the hard copy of

application.

Case is deferred.

Case No.:173/15/80- 'Party Name: BANCO

ALC2/2018 PRODUCTS (INDIA)
LIMITED

HQ File RLA File

:01/80/050/00515/AM19/ :34/24/040/00389/AM 18/

‘Meet No/Date:15/80- iSiaﬁ.lS:

ALC2/2018
06.03.2019

Lic.No/Date:3410044129  Deferred

09.05.2018

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
\application has not been received. The Committee decided to request RA for furnishing the hard copy of :

lapplication.

Case is deferred.

Case No.:127/15/80-  Party Name: AYYAPPA CNC
ALC2/2018 PVT.LTD,

HQ File - RLA File -
:01/80/050/00469/AM 19/ :07/24/040/00020/AM19/

'Meet No/Date: 15/80- Status:
IALC2/2018 |

06.03.2019

Lic.No/Date:0710113266 Deferred
10.05.2018

Decision: The Committee considered the case asper the agénda' and noted that the hard C(_)]J_ymc_)_f_the->
application has not been received. The Committee decided to request RA for furnishing the hard copy of

application.

|Case is deferred.
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338

339

340

341

Case No.:154/15/80- ' Party Name: BANCO ~ Meet No/Date:15/80-

' Status
'ALC2/2018 PRODUCTS (INDIA) ALC2/2018 .
LIMITED 06.03.2019 !
HQ File ~ RLA File ~ |Lic.No/Date:3410044137 |Deferred
:01/80/050/00496/AM 19/ :34/24/040/00050/AM 19/ 114.05.2018 I

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.

Case No.:397/15/80- ' Party Name: PROMAC * Meet No/Date:15/80-  Status:

ALC2/2018 ENGINEERING INDUSTRIES ALC2/2018
i LIMITED 06 03.2019 |
HQ File RLA File Lic.No/Date:0710113276 Deferred

:01/80/050/00739/AM 19/ :07/24/040/00357/AM 18/

14.05.2018

iCase is deferred.

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of | ,
application.

|Case is deferred.

Case No.:190/15/80- * [Party Name: GMM Meet No/Date: 1 5/80- Status:

'ALC2/2018 PFAUDLER LIMITED 'ALC2/2018
06.03.2019

HQ File ~ |RLA File Lic.No/Date:0310821058 Deferred

:01/80/050/00532/AM 19/ :03/94/040/00095/AM19/ 17.05.2018

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case No.:128/15/80-

Party Name: DYNAMATIC ~ Meet No/Date:15/80-  Status:
'ALC2/2018 TECHNOLOGIES LIMITED  ALC2/2018

- 06.03.2019
HQ File RLA File Lic.No/Date:0710113340 Deferred
:01/80/050/00470/AM 19/ :07/24/040/00034/AM19/ 28.05.2018

Decision: The Committee considered the case as pcr the égénda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
apphcallon

Case is deferred.

‘Case No.:129/15/80- Party Name: DYNAMATIC ~ Meet No/Date: 15/80- Status:

ALC2/2018 TECHNOLOGIES LIMITED  ALC2/2018

06.03.2019
HQFile " RLA File ~ Lic.No/Date:0710113346 Deferred
:01/80/050/0047 1/AM 19/ :07/24/040/00033/AM 19/ 28.05.2018

Decision: The Committee considered the case as pc'r the aéeﬁda and noted that the hard cbpy of the |
application has not been received. The Committee decided to request RA for furnishing the hard copy of '

application.
|Case is deferred.
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Case No.:130/15/80- Party Name: DYNAMATIC  Meet No/Date:15/80-  Status:

ALC2/2018 TECHNOLOGIES LIMITED ~ ALC2/2018

| | 06.03.2019 |

HQ File RLA File Lic.No/Date:0710113344 Deferred
:01/80/050/00472/AM19/ :07/24/040/00040/AM19/ 28.05.2018

342 S el i =t e ]
' Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
\application has not been received. The Committee decided to request RA for furnishing the hard copy of _
' \application. i

|Case is deferred.

Case No.:131/15/80-  Party Name: DYNAMATIC ~ |Meet No/Date:15/80-  [Status:

. |ALC22018 'TECHNOLOGIES LIMITED ALC2/2018 |

’ 06.03.2019
HQ File RLA File Lic.No/Date:0710113347 |Deferred
:01/80/050/00473/AM19/ :07/24/040/00032/AM19/ 28.05.2018

 Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

| Case is deferred.

1

 |Case No.:133/15/80-

Party Name: AZAD Meet No/Date:15/80-  [Status:
ALC2/2018 ENGINEERING PRIVATE ~ |ALC2/2018
LIMITED 06.03.2019

. HQFile RLAFile Lic.No/Date:0910066357 |Deferred
344 01/80/050/00475/AM19/ :09/24/040/00058/AM 19/ 20.06.2018

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of |
application.

! Case is deferred.

Case No.:134/15/80- Party Name: FUTURE TECH  Meet No/Date: 15/80- Status:
ALC2/2018 ENGINEERING PVT.LTD,  ALC2/2018

| ! 06.03.2019 ;

HQ File ~ RLAFile Lic.No/Date:0710113460 Deferred

345 :01/80/050/00476/AM19/ :07/24/040/00058/AM 19/ 20.06.2018

| application has not been received. The Committee decided to request RA for furnishing the hard copy of
| |application.
\Case is deferred.

Case No.:135/15/80- Party Name: MODEL INFRA | Meet No/Date:15/80-  Status:
 ALC222018 CORPORATION PRIVATE  ALC2/2018 |
. LIMITED 06.03.2019

HQFile RLA File o Lic.No/Date:0710113487 Deferred
346 :01/80/050/00477/AM19/ :07/24/040/00073/AM19/ 26.06.2018

application has not been received. The Committee decided to request RA for furnishing the hard copy of
-application.
Case is deferred.
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~ |Case N0.:278/15/80-  |Party Name: FITCH METALS | Meet No/Date:15/80- |Status:

347

|Case is deferred.

348

ALC22018 [ENGINEERING INDIA PVT. |ALC2/2018 ;

; LTD 06.03.2019

HQ File RLA File Lic.No/Date:0310822068 Deferred
:01/80/050/00620/AM 19/ :03/94/040/00262/AM 19/ 02.07.2018

Decision: The Committee considered the case as-pér the agenda and noted that the hard copy of the
\application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

'Case No.:161/15/80- * |Party Name: SHRENO ~ Meet No/Date:15/80- Status:
ALC2/2018 LIMITED ALC2/2018

06.03.2019
HQ File ' RLA File Lic.No/Date:3410044304 Deferred
:01/80/050/00503/AM19/ :34/24/040/00119/AM 19/ 05.07.2018

Decision: The Committee considered the case as pe% the agenda and noted that the hard copy of thé;
;application has not been received. The Committee decided to request RA for furnishing the hard copy of !
\application.

Case is deferred.

- Case No.:162/15/80- o Party Name: SHRENO Meet No/Date: 15/80- Status:
ALC2/2018 LIMITED ALC2/2018
06.03.2019
HQ File ~ RLAFile o Lic.No/Date:3410044305  Deferred
:01/80/050/00504/AM19/ :34124/040/00120/AM19/ 05.07.2018

349

|Case is deferred.

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
\application.

. Ease No.:l-63/1'5/80_- " |Party Name: SHRENOr ' 'fMeet No/D'ate“:MI 5.’780—' :Sta'tuszr Vg
ALC2/2018 LIMITED 'ALC2/2018 %
; 06.03.2019 E
HQFile ~ RLAFile  Lic.No/Date:3410044306 Deferred
:01/80/050/00505/AM 19/ :34/24/040/00121/AM19/ 05.07.2018

350

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
aapplication has not been received. The Committee decided to request RA for furnishing the hard copy of
‘application. |
|Case is deferred. |

" Case No.:191/15/80-  Party Name: ENDURANCE | Meet No/Date:15/80-  |Status:
ALC2/2018 TECHNOLOGIES LIMITED ~ ALC2/2018

| 06.03.2019

HQ File ~ RLAFile Lic.No/Date:0310822139  Deferred

:01/80/050/00533/AM19/ :03/94/040/00297/AM19/ 05.07.2018

351

\Case is deferred.

Deczsmn The Committee considered the case as per the agenda and noted that the hard copy “of the |
apphcatmn has not been received. The Committee decided to request RA for furnishing the hard copy of | '
‘application.
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 Case No.:165/15/80- Party Name: AZAD ~ MeetNo/Date:15/80-  Status:

[352

1353 |

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the

354 '
Decision: The Committee considered the case as per the agenda and noted that the hard copy of the

355

ALC2/2018 ENGINEERING PRIVATE ~ ALC2/2018

LIMITED 06.03.2019
HQ File ~ RLAFile = [Lic.No/Date:0910066427 Deferred
:01/80/050/00507/AM19/ :09/24/040/00139/AM 19/ 06.07.2018

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.

Case No.:180/15/80- Party Name: TATA HITACHI Meet No/Date: 15/80- Status:
ALC2/2018 CONSTRUCTION 'ALC2/2018

MACHINERY COMPANY 06.03.2019

PRIVAT
|HQ File [RLA File Lic. No/Date:0210208545 Deferred
:01/80/050/00522/AM19/ 02/24/040/00009/AM 19/ 106.07.2018

application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.

Case No.:192/15/80- Party Name: ENDRESS AND | Meet No/Date:15/80-  Status:
ALC2/2018 HAUSER (INDIA) ALC2/2018
AUTOMATION INSTRU- 06.03.2019 |
HQ File - RLA File |Lic.No/Date:0310822154 Deferrecl
:01/80/050/00534/AM19/ :03/94/040/00290/AM19/ 06.07.2018

application has not been received. The Committee decided to request RA for furnishing the hard copy of |
application.

Case is deferred.

Case No.:181/15/80- Party Name: TATA HITACHI Meet No/Date:15/80- Status:
ALC2/2018 CONSTRUCTION ALC2/2018

MACHINERY COMPANY 06.03.2019

[PRIVAT
'HQ File [RLA File Lic.No/Date:0210208567 |Deferred
:01/80/050/00523/AM 19/ I: 02/24/040/00207/AM18/ 16.07.2018

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
\application has not been received. The Committee decided to request RA for furnishing the hard copy of
|application.

Case is deferred.
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Casé No.:1 66/15_/80- 7

Party Name: BHARAT Meet No/Date:15/80- Status:
ALC2/2018 HEAVY ELECTRICALS ALC2/2018
LIMITED 06.03.2019
HQ File ' RLA File Lic.No/Date:0910066472 Deferred
356 :01/80/050/00508/AM19/ :09/24/040/00171/AM 19/ 18.07.2018

Decision: The Committee considered the case as ber the agénc_iai-an-dunot-ed that the hard cop& of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

|Case is deferred.

Case No.:174/15/80-  |Party Name: MAINI Meet No/Date:15/80-  [Status:
ALC2/2018 PRECISION PRODUCTS ~ ALC2/2018
LIMITED 06.03.2019
HQFile ~ RLAFile ~ |Lic.No/Date:0710113655 |Deferred
357 :01/80/050/00516/AM19/ :07/24/040/00106/AM19/ 27.07.2018

Decision: The Committee considered the case as per the agehdé and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.

Case No.:290/15/80-

|Party Name: MAINI Meet No/Date:15/80- Status:
ALC2/2018 PPRECISION PRODUCTS ALC2/2018
LIMITED 06.03.2019
HQ File ~ [RLAFile ~ Lic.No/Date:0710113667 Deferred
35g ‘01/80/050/00632/AM19/ :07/24/040/001 12/AM19/ 01.08.2018 |

Decision: The Committee considered the case as per the agemnwdg and noted that the hard cobyrot; the |
application has not been received. The Committee decided to request RA for furnishing the hard copy of |
application.

Case is deferred.

Case No.:175/15/80-  Party Name: SHRENO Meet No/Date:15/80- | Status:
ALC2/2018 LIMITED ALC2/2018
06.03.2019 f
HQ File ) RLA File Lic.No/Date:3410044386 |Deferred
359 01/80/050/00517/AM19/ :34/24/040/00161/AM19/ 03.08.2018

Decision: The Committee considered the case as per the agenda and noted that the ha}dcopyof the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
|application.

|Case is deferred.

Case No.:176/15/80- ~ [Party Name: SOUTHERN ~ Meet No/Date:15/80-  Status:
ALC2/2018 LUBRICATION (P)LTD.,,  ALC2/2018 |
| 06.03.2019 |
HQ File ' ~ RLAFile Lic.No/Date:0710113684 Deferred
360 :01/80/050/00518/AM19/ :07/24/040/00119/AM 19/ 06.08.2018

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.
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\Case No.:177/15/80-
ALC2/2018

HQ File

361 :01/80/050/00519/AM 19/

Party Name: VERTICE (.l.o[eét No/Date:15/80- Status:
GLOBAL PVT LTD ALC2/2018

06.03.2019
RLAFile ~ Lic.No/Date:0910066549  Deferred
:09/24/040/00212/AM19/ 06.08.2018

Decision: The Committee considered the case as per the agéridaiéindrhoted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of

application.

Case is deferred.

Case No.:178/15/80-
ALC2/2018

HQ File

:362 :01/80/050/00520/AM 19/

Party Name: MANN AND ~ Meet No/Date:15/80- | Status:
HUMMEL FILTER PRIVATE ALC2/2018
LIMITED 06.03.2019
B R e e
:07/24/040/001 1 1/AM19/ 08.08.2018

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
-application has not been received. The Committee decided to request RA for furnishing the hard copy of

|application.

‘Case is deferred.

~ Case No.:193/15/80-
ALC2/2018

HQ TP

?363 1:01/80/050/00535/AM 19/

Party Name: ENDRESS AND | Meet No/Date: 15/80- !Staius:

'HAUSER (INDIA) 'ALC2/2018

AUTOMATION INSTRU-  106.03.2019

RLA File "~ Lic.No/Date:0310822940 Deferred
:03/94/040/00425/AM19/ 09.08.2018

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of

application.

Case is deferred.

Case No.:194/15/80-
ALC2/2018

HQ File
364 :01/80/050/00536/AM19/

Party Name: ENDRESS AND  Meet No/Date:15/80- Status:
HAUSER (INDIA) ALC2/2018

AUTOMATION INSTRU-  06.03.2019

RLA File ' ~ Lic.No/Date:0310822954  Deferred
:03/94/040/00424/AM19/ 09.08.2018

Decision: The Committee considered the case as per' the agendaar_mdnoted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of

application.
Case is deferred.

Case No.:179/15/80-
ALC2/2018

HQ File
365 :01/80/050/00521/AM19/

Party Name: PROMAC Meet No/Date:15/80-  Status:
[ENGINEERING INDUSTRIES ALC2/2018

LIMITED 06.03.2019

RLA File * |Lic.No/Date:0710113710 'iDefen'ed
:07/24/040/00102/AM19/ 13.08.2018

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
|application has not been received. The Committee decided to request RA for furnishing the hard copy of |

\application.
Case is deferred.
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(Case No.:182/15/80-  Party Name: INJECTOPLAST |Meet No/Date:15/80-  |Status:

ALC2/2018 PVT.LTD ALC2/2018
06.03.2019 |
HQFile ~ [RLAFile ~ Lic.No/Date:0610038953 |Deferred
166 01/80/050/00524/AM19/ :06/24/040/00023/AM 19/ 20.08.2018

:Deéision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
|application.

ECase is deferred.

Case No.:206/15/80-

* |Party Name: LARSEN & 'Meet No/Date:15/80- Status:
ALC2/2018 TOUBRO LIMITED 'ALC2/2018 .
- 06.03.2019
HQ File ~ RLAFile ' Lic.No/Date:0310823168 Deferred
:01/80/050/00548/AM 19/ :03/95/040/00222/AM 19/ 21.08.2018

367 . , NESR e
Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of

\application.

Case is deferred.

Case No.:224/15/80- &. Part;;f Name: LARSEN & Meet No/Date:15/80- | Status:
ALC2/2018 ‘TOUBRO LIMITED ALC2/2018 ‘
| 106.03.2019
. HQFile ~ RLAFile LLic.No/Date:0310823172 | Deferred
i368 :01/80/050/00566/AM 19/ 1:03/95/040/00398/AM 19/ 121.08.2018 !

Decision: The Committee considered the case as'per the agéndé and noted that the hard copy of the |
application has not been received. The Committee decided to request RA for furnishing the hard copy of |
lapplication.

Case is deferred.

Case No.:232/15/80- Party Name: LARSEN & ' Meet No/Date:15/80- Status:
ALC2/2018 TOUBRO LIMITED ALC2/2018
06.03.2019
' HQFile ~ RLAFile Lic.No/Date:0310823170 Deferred
369 :01/80/050/00574/AM19/ :03/95/040/00392/AM 19/ 21.08.2018 -

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
:application has not been received. The Committee decided to request RA for furnishing the hard copy of
|application.

|Case is deferred. 1

i Case No0.:233/15/80- ' _?arty Name: LARSEN &  |Meet No/Date:15/80- ?Stafus:
ALC2/2018 TOUBRO LIMITED 'ALC2/2018 i
‘ ‘ 06.03.2019 ‘
HQ File ~ RLAFile Lic.No/Date:0310823173 Deferred
370 :01/80/050/00575/AM19/ :03/95/040/00393/AM 19/ 21.08.2018

Decision: The Committee considered the case as per the agenda and noted that the ha'rd-copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.
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Case No.:183/15/80-
ALC2/2018

HQ File
:01/80/050/00525/AM19/

1371

EQUIPMENTS

RLA File

application.

Case is deferred.

Case No.:226/175;}876-7 7
ALC2/2018

HQ File
:01/80/050/00568/AM 19/

372

RLA File

09/24/040/00242/AM 19/

:03/95/040/00375/AM 19/

Pérty Name: M M R MINING

;Llc No/Date: 09]0066589 Deferred
24.08.2018

|Demsmn The Committee considered the case as per the agenda and noted that the hard copy of the |
\application has not been received. The Committee decided to request RA for furnishing the hard copy of .

Party Name: LARSEN &
"TOUBRO LIMITED

'Meet No/Date: 15/80-

~ Meet No/Date: 15/80-

 Status:
ALC2/2018
06.03.2019

Srtratus;
ALC2/2018
06.03.2019

* Lic.No/Date:0310823264 | Deferred
24.08.2018

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.

Case No.:184/15/80-

Party Name: TATA HITACHI

ALC2/2018 CONSTRUCTION
MACHINERY COMPANY
PRIVAT

HQ File RLA File '

373 :01/80/050/00526/AM19/

:02/24/040/00024/AM 19/

Meet No/Date:15/80-
'ALC2/2018

Status:

06.03.2019

* [Lic.No/Date:0210208659 Deferred

27.08.2018

Decision: The Committee considered the case as per' the agenda and noted that the hard coby of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of |
\application.

Case is deferred.

Case No.: 185/] VSISO-V -

”P-arty Name: TATA HITACHI

ALC2/2018 CONSTRUCTION
'MACHINERY COMPANY
PRIVAT

HQ File ' RLA File

374 :01/80/050/00527/AM19/

02/24/040/00053/AM 19/

{
H
H

Meet No/Date: 1 5/80- Status:
ALC2/2018

06.03.2019

Lic.No/Date:0210208660 Deferred
27.08.2018

Decision: The Committee considered the case as per the agenda and noted that the hard co copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy of |
‘apphcatlon

}Case is deferred.
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'Case No.:195/15/80- [Party Name: SOGEFI MNR | Meet No/Date:15/80-

'Status:
'ALC2/2018 [ENGINE SYSTEMS INDIA ~ ALC2/2018 3
' PVT LTD, 06.03.2019 |
'HQ File RLA File ~ Lic.No/Date:0710113773 |Deferred
375 01/80/050/00537/AM19/ 07/24/040/00117/AM19/ 27.08.2018 :

Dec1s10n The Committee considered the case as per the agenda and noted that the hard c copy of the

,appllcatlon has not been received. The Committee decided to request RA for furnishing the hard copy of
\application.

Case is deferred.

(Case No.:227/15/80-  Party Name: LARSEN &  |Meet No/Date:15/80-  |Status:
| ALC2/2018 "TOUBRO LIMITED |ALC2/2018 |
‘ | 06.03.2019
. HQFile RLA File Lic.No/Date:0310823288 Deferred
376 "01/80/050/00569/AM19/ :03/95/040/00376/AM19/ 27.08.2018

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the

lapplication has not been received. The Committee decided to request RA for furnishing the hard copy of
apphcatlon

‘Case is deferred.

~ [Case N0.:228/15/80-  Party Name: LARSEN &

3 Meet No/Date:15/80- Status: 3
| |ALC2/2018 ‘;TOUBRO LIMITED ALC2/2018 |
2 06.03.2019 '

. AQFile  RLAFle  LicNo/MDae:0310823290 Deferred
377 01/80/050/00570/AM19/ 03/95/040/00370/}\1\/1 19/ 27.08.2018 ;

;Dec:smn The Committee con‘éﬁe‘red the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
appllcatlon

‘Case is deferred.

| |CaseNo.:229/15/80-  Party Name: LARSEN & Meet No/Date:15/80-  [Status: |
. ALC212018 TOUBRO LIMITED ALC2/2018 [

| 5 06.03.2019 | |
- [HQFile “ - RLAFile ~ [Lic.No/Date:0310823431 |Deferred
37 01/80/050/00571/AM19/ :03/95/040/00262/AM19/ 30.08.2018

Dec1s:on The Committee considered the case as per the agenda and noted that the hard copy of the
;appllcatlon has not been received. The Committee decided to request RA for furnishing the hard copy of
apphcatlon

|

zCase is deferred.

| CaseNo.:230/15/80-  PartyName: LARSEN &  Meet No/Date:15/80-  |Status: |
. ALC212018 ‘TOUBRO LIMITED \ALC2/2018 ; |

i 06.03.2019 | E
. HQFile  RLAFile ~ |Lic.No/Date:0310823445 [ Deferred |
1379 :01/80/050/00572/AM19/ 1:03/95/040/00504/AM19/ 30.08.2018 g

% Decision: The Committee considered the case as_per the agenda and noted that the hard copy of the

japplication has not been received. The Committee decided to request RA for furnishing the hard copy of
lapplication.
Case is deferred.
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Case N0.:291/15/80- Party Name: MAINI Meet No/Date:15/80-  Status:

'ALC2/2018 PRECISION PRODUCTS ALC2/2018

, LIMITED 06.03.2019

HQ File ~ |RLAFile ~ [Lie.No/Date:0710113804 Deferred
350 01/80/050/00633/AM19/ :07/24/040/00140/AM19/ 03.09.2018

Decision: The Committee considered the case as per “the agenda and noted that the hard eopy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
\application.

i
i

Case is deferred.

Case No.:235/15/80- Party Name: WEIR INDIA ~ |Meet No/Date:15/80-  Status:
ALC2/2018 PRIVATE LIMITED 'ALC2/2018 r

, 06.03.2019

HQ File ~ RLAFile Lic.No/Date:0310823556 Deferred
:01/80/050/00577/AM19/ :03/95/040/00568/AM19/ 05.09.2018

£1.9 B e

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the

aapplication has not been received. The Committee decided to request RA for furnishing the hard copy of
\application.

|Case is deferred

Case N0.:231/15/80-  |Party Name: LARSEN & Meet No/Date: 1 5/80- Status:
ALC2/2018 TOUBRO LIMITED ALC2/2018
06.03.2019
HQ File ~ |RLAFile ~ |Lic.No/Date:0310823594 Deferred
350 “01/80/050/00573/AM19/ :03/95/040/00541/AM19/ 06.09.2018

Decision: The Committee considered the case -es-pel-‘“;f“l“emégenda and noted that the hard e'oﬁS/'o-f the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

|Case is deferred.

Case N0.:200/15/80- " Party Name: DYNAMATIC  Meet No/Date:15/80- Status:
ALC2/2018 TECHNOLOGIES LIMITED ~ ALC2/2018
. 06.03.2019
HQ File ~ [RLAFile ~ LicNo/Date:0710113846 Deferred
383 :01/80/050/00542/AM19/ :07/24/040/00137/AM19/ 14.09.2018

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
‘application.

Case is deferred.

Case No.:201/15/80- iParty Name: DYNAMATIC mw?Meet No/Date:15/80- »‘Status 7

'ALC2/2018 'TECHNOLOGIES LIMITED  ALC2/2018

‘ f 106.03.2019 |

HQ File RLA File ~ [Lic.No/Date:0710113852 |Deferred
384 :01/80/050/00543/AM19/ :07/24/040/00155/AM19/ 17.09.2018

Decision: The Committee considered the case as per the agenda and noted that the hard eopye% the

application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.
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| CaseNo.:205/15/80-  Party Name: L&T-MHPS ~ Meet No/Date:15/80-  Status:
. ALC222018 BOILERS PVT LTD ALC2/2018 %

| | 06.03.2019 |
' HQFile RLA File ~ [Lic.No/Date:5210042778 |Deferred |
3g5 :01/80/050/00547/AM19/ :52/24/040/00045/AM19/ 28.09.2018 :

Decision: The Committee considered the case as per thé"ag_éﬂ-(_i-é- and noted that the hard copyof the |

application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.

Case No.:238/15/80- Party Name: ISGEC HITACHI Meet No/Date:15/80-  Status:
ALC2/2018 ZOSEN LIMITED ALC2/2018
06.03.2019
HQ File RLA File R Lic.No/Date:0510408021 Deferred
356 :01/80/050/00580/AM19/ 05/23/040/00286/AM19/ 08.10.2018

Decision: The Committee considered the case as per the 'agéhda and noted that the hard cc;py' of the |
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

|Case is deferred.

\Case No.:239/15/80- Party Name: SHRENO | Meet No/Date: 15/80- Status:
ALC2/2018 LIMITED ALC2/2018
06.03.2019 :
. HQFile ~ RLAFile ' " Lic.No/Date:3410044593 | Deferred
3g7 "01/80/050/00581/AM19/ :34/24/040/0023 1/AM 19/ 15.10.2018

Decision: The Committee considered the case as per the argendra' and noted that the hard copy of the

\application has not been received. The Committee decided to request RA for furnishing the hard copy of
‘application.

Case is deferred

Case N0.:240/15/80-  Party Name: MODEL INFRA  Meet No/Date:15/80-  |Status:
ALC2/2018 CORPORATION PRIVATE  ALC2/2018 =
LIMITED 06.03.2019
'HQ File a "RLA File ~ [Lic.No/Date:0710114029 |Deferred
388 1:01/80/050/00582/AM19/ :07/24/040/00180/AM19/ 17.10.2018

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

‘Case is deferred.

Case No.:241/15/80- ~ Party Name: MAINI  Meet No/Date:15/80- Status:
ALC2/2018 PRECISION PRODUCTS ALC2/2018

LIMITED 06.03.2019
HQ File ~ RLAFile  |Lic.No/Date:0710114051 |Deferred

389 | 01/80/050/00583/AM[9/ 1:07/24/040/00184/AM 19/ 525 10.2018

i

Decision: The Committee considered the case as per the agenda and noted that the hard copy “of the

|application has not been received. The Committee decided to request RA for furnishing the hard copy of
‘appllcatmn

Case is deferred !
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390

Case No.:242/15/80- Pérty Name: TERUMO Meet No/Date: 1 5/80- Status:

ALC2/2018 PPENPOL PRIVATE LIMITED |ALC2/2018

| , 06.03.2019 |
HQFile RLA File ~ |Lic.No/Date:5310019880 Deferred
:01/80/050/00584/AM 19/ 1:53/24/040/00007/AM 19/ 30.10.2018

Decision: The Committee considered the case as per-t-he agen-c‘i'é”iamﬁdr noted that the hard copS/iof the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

~ |Case No.:243/15/80-  Party Name: AZAD Meet No/Date:15/80-  [Status:
ALC2/2018 ENGINEERING PRIVATE  |ALC2/2018 |
LIMITED 06.03.2019 |
HQFile ~ RLAFile Lic.No/Date:0910066798 | Deferred
01/80/050/00585/AM 19/ 09/24/040/00328/AM 19/ 02.11.2018

391

392

393

394

Decision: The Committee considered the case as per the agendé and noted that the hard copyuo_f the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.

Case No.:244/15/80- Party Name: AZAD ~ |Meet No/Date:15/80-  |Status:
'ALC2/2018 ENGINEERING PRIVATE  |ALC2/2018 '

LIMITED 06.03.2019
HQ File RLA File Lic.No/Date:0910066799 Deferred
:01/80/050/00586/AM 19/ :09/24/040/00327/AM 19/ 02.11.2018

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

|Case is deferred.

Case No.:245/15/80- Party Name: AZAD Meet No/Date: 15/80- Status:
ALC2/2018 ENGINEERING PRIVATE ALC2/2018

LIMITED 06.03.2019
HQ File RLA File  Lic.No/Date:0910066800 Deferred
:01/80/050/00587/AM 19/ :09/24/040/00325/AM 19/ 02.11.2018 '
|Decision: The Committee considered the case as per the égenda and noted that the hard coibyiti)'t: the

application has not been received. The Committee decided to request RA for furnishing the hard copy of
application. ‘
|Case is deferred.

' Case No.:246/15/80- ~ [Party Name: AZAD Meet No/Date:15/80-  Status:
ALC2/2018 ENGINEERING PRIVATE ~ ALC2/2018
LIMITED 06.03.2019
HQ File RLA File Lic.No/Date:0910066801 |Deferred
:01/80/050/00588/AM19/ :09/24/040/003 14/AM 19/ 02.11.2018 |

Decision: The Committee considered the case as per the agendé and noted that the hard co-l'a)_}moi" théf

application has not been received. The Committee decided to request RA for furnishing the hard copy of |
\application. '
Case is deferred.
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~ (Case No.:247/15/80- Party Name: AZAD ~ Meet No/Date:15/80-  [Status:

ALC2/2018 ENGINEERING PRIVATE | ALC2/2018 j

| LIMITED 106.03.2019 |
HQ File RLAFile Lic.No/Date:0910066802 Deferred |
:01/80/050/00589/AM19/ :09/24/040/00324/AM19/ 02.11.2018

Demsmn ‘The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

|Case is deferred.

Case N0.:248/15/80-  Party Name: AZAD © Meet No/Date:15/80-  Status:
ALC2/2018 ENGINEERING PRIVATE ~ ALC2/2018 i

; LIMITED 06.03.2019 E

'HQ File WRLAFI]e Lic.No/Date:0910066803 |Deferred |
:01/80/050/00590/AM19/ :09/24/040/00326/AM19/ 02.11.2018 |

Declsmn ‘The Committee consndered the case as per the agenda and noted that the hard copy of the
appilcatlon has not been received. The Committee decided to request RA for furnishing the hard copy of|
application. |

Case is deferred

iCase No.:249/15/80- éi)ax:ty Name: AZAD e 'Meet No/Date:15/80- fétatus:
'ALC2/2018 [ENGINEERING PRIVATE |ALC2/2018 ‘

| LIMITED 06.03.2019

HQFile ’ RLAFile ~ [LicNo/Date:0910066804 Deferred
:01/80/050/00591/AM19/ | 09/24/040/00329/AM19/ 02.11.2018 | ‘

Decision: The Committee considered the case as per the agenda and noted that the hard copy of thei
apphcanon has not been received. The Committee decided to request RA for furnishing the hard copy of
apphcatlon

E

%Case is deferred.

~ [Case No.:250/15/80- Party Name: AZAD ~ MeetNo/Date:15/80-  Status: E

ALC2/2018 [ENGINEERING PRIVATE | ALC2/2018 |

! LIMITED 06.03.2019 f

HQ File ~ RLAFile ' Lic.No/Date:0910066805 Deferred
398 :01/80/050/00592/AM19/ :09/24/040/00312/AM19/ 02.11.2018

I |

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the |
\application has not been received. The Committee decided to request RA for furnishing the hard copy of |
\application.

Case is deferred.

~ Case No.:251/15/80-  Party Name: AZAD ~ |Meet No/Date:15/80-  Status:
'ALC2/2018 [ENGINEERING PRIVATE ~ ALC2/2018 é
; LLIMITED 06.03.2019 |
HQFile ~ RLAFile  |Lic.No/Date:0910066806 Deferred
1399 :01/80/050/00593/AM19/ :09/24/040/00307/AM19/ 02.11.2018 g

gDemsmn The Committee considered the case as per the agenda and noted that the hard copy of the |
:appllcatlon has not been received. The Committee decided to request RA for furnishing the hard copy of'
|application.

|Case is deferred.
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Case No.:253/15/80- ' 'Party Name: BHARAT Meet No/Date:15/80- ;Sf;ltus:

'ALC2/2018 HEAVY ELECTRICALS 'ALC2/2018
LIMITED 06.03.2019

HQ File ~ RLAFile Lic.No/Date:0910066870 Deferred
400 01/80/050/00595/AM 19/ :09/24/040/00340/AM19/ 16.11.2018

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
lapplication has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

ECase is deferred.

Case No.:254/15/80-  Party Name: KELVION INDIA Meet No/Date:15/80-  Status:
ALC2/2018 PVTLTD ALC2/2018

j 06.03.2019
HQ File h ~ |RLA File " Lic.No/Date:0310825122 Deferred
:01/80/050/00596/AM19/ 103/94/040/00694/AM19/ 19.11.2018

401 M o , Sl
Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.

|Case No.:257/15/80- f’artyName DYNAMATIC Meet No/Date:15/80- Status
|ALC2/2018 TECHNOLOGIES LIMITED  |ALC2/2018
. 106.03.2019 |
. |HQFile ~ RLAFile Lic.No/Date:0710114150 ';ij'éi"erred ‘
402 | [:01/80/050/00599/AM 19/ ;07/24/040/00]76/AM19/ [19.11.2018

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.

Case No.:308/15/80-  Party Name: TENOVA INDIA  Meet No/Date:15/80-  Status:
ALC2/2018 PRIVATE LIMITED ALC2/2018
06.03.2019

HQ File ' ~ |RLA File ' Lic.No/Date:0710114143  Deferred
403 :01/80/050/00650/AM19/ :07/24/040/00195/AM19/ 19.11.2018

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.

Case No.:258/15/80- Party Name: GODREJ & Meet No/Date:15/80-  Status:
ALC2/2018 BOYCE MFG. CO. LTD., ALC2/2018 |
06.03.2019
HQ File RLA File Lic.No/Date:0310825147 Deferred
404 :01/80/050/00600/AM19/ :03/94/040/00700/AM19/ 20.11.2018

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.
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Case No.:259/15/80- Party Name: DYNAMATIC ~ Meet No/Date:15/80- Status:

ALC2/2018 TECHNOLOGIES LIMITED  ALC2/2018 |

| | 06.03.2019 ’ !
| HQFile RLA File ~ Lic.No/Date:0710114156 Deferred |
405 01/80/050/00601/AM19/ :07/24/040/00182/AM19/ 22.11.2018

Decision: The Comnmittee considered the case as pér the aéenda and noted that the haird”cg}‘)y'of the |
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.

Case No.:270/15/80- |Party Name: VEM ~ [Meet No/Date:15/80- Status:

'ALC2/2018 'TECHNOLOGIES PVT LTD. | ALC2/2018 |

’ 06.03.2019 g

HQ File RLA File ~ Lic.No/Date:0910066924 Deferred
406 -01/80/050/00612/AM19/ :09/24/040/00428/AM19/ 29.11.2018

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy of
|application.

\Case is deferred.

Case No.:263/15/80-  Party Name: KUVAWALA  |Meet No/Date:15/80-  Status:
ALC2/2018 CORE DRILL EQUIPMENT  ALC2/2018
PVT. LTD., 06.03.2019
HQ File RLA File Lic.No/Date:0310825380 Deferred
407 "01/80/050/00605/AM19/ :03/94/040/0076 1/AM19/ 04.12.2018

Decision: The Committee considered the case as per the agéﬁd;_ahd noted that the hard cop} of the
\application has not been received. The Committee decided to request RA for furnishing the hard copy of
|application.

;Case is deferred.

Case No.:264/15/80- Party Name: TIL LIMITED  Meet No/Date:15/80-  Status:
ALC2/2018 ALC2/2018
06.03.2019

HQ File ' - RLA File  [Lic.No/Date:0210208839 Deferred
408 :01/80/050/00606/AM19/ :02/24/040/00108/AM 19/ 07.12.2018

|Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
appllcatlon has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

|Case is deferred.

© Case No.:265/15/80- Paﬁ}; Name: DEE © Meet No/Date:15/80-  Status:
ALC2/2018 DEVELOPMENT ALC2/2018
ENGINEERS LTD. 06.03.2019
HQ File ~ RLAFile "~ Lic.No/Date:0510408837 Deferred
409 :01/80/050/00607/AM19/ :05/23/040/00361/AM19/ 10.12.2018

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
|application has not been received. The Committee decided to request RA for furnishing the hard copy of
apphcatlon

Case is deferred.
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iCase No.:266/15/80- V Party Name: VALVEWORKS jMeet No/Date:15/80- ':'Status:

410 |

iAchfzols INDIA PRIVATE LIMITED ~ |ALC2/2018
| 06.03.2019 |
HQ File ~ [RLAFile Lic.No/Date:3110067250 1Deferred
:01/80/050/00608/AM19/ :31/83/040/00137/AM 19/ 11.12.2018 |

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
\application.

\Case is deferred.

~ Case N0.:267/15/80- Party Name: LARSEN & Meet No/Date: 1 5/80- Status:
ALC2/2018 TOUBRO LIMITED ALC2/2018
| 06.03.2019
HQ File ' ~ RLA File ' Lic.No/Date:0310825583 |Deferred
:01/80/050/00609/AM 19/ :03/95/040/00583/AM19/ 11.12.2018

411

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
\application.

Case is deferred.

412

413

Case No.:268/15/80-  |Party Name: LARSEN & Meet No/Date:15/80- Status:
ALC2/2018 TOUBRO LIMITED ALC2/2018

06.03.2019
HQ File RLA File Lic.No/Date:0310825584  Deferred
:01/80/050/00610/AM19/ :03/95/040/00579/AM 19/ 11.12.2018

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy of
‘application.

Case is deferred.

Case No.:269/15/80- Party Name: LARSEN & Meet No/Date: 15/80- Status:
ALC2/2018 'TOUBRO LIMITED ALC2/2018 |
06.03.2019
HQFile - RLA File o Lic.No/Date:0310825585 Deferred
:01/80/050/0061 1/AM19/ :03/95/040/00585/AM19/ 11.12.2018

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.

Qcés'e No.:272/15/80- é'Prarty Name: ICEM 7 Meet No/Date: 15/80- }Statusrzr
ALC2/2018 [ENGINEERING COMPANY  ALC2/2018 !

! PRIVATE LIMITED 106.03.2019 ‘

HQ File RLA File Lic.No/Date:03 10825670 ﬂbefer'ré&"'
g'01/80/’050f’00614;’AM]9:’ :03/94/040/00785/AM 19/ 14.12.2018

sDeclsmn ‘The Committee considered the case as per the agenda and noted that the hard copy of the |
application has not been received. The Committee decided to request RA for furnishing the hard copy of |
\application.

Case is deferred
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éCase is deferred. |

|CaseNo.:273/15/80-  [Party Name: LMTTOOLS  |Meet No/Date:15/80- |Status:

ALC2/2018 INDIA PRIVATE LIMITED | ALC2/2018

| 06.03.2019 =

'HQ File RLA File "~ [Lic.No/Date:3110067254 Deferred N
£01/80/050/00615/AM19/ :31/83/040/00144/AM19/ 17.12.2018

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the|
applrcatlon has not been received. The Committee decided to request RA for furnishing the hard copy of |
\application.
|

éCase is deferred.

Case No.:274/15/80-  Party Name: STERLITE ~ Meet No/Date:15/80-  [Status: |
'ALC2/2018 TECHNOLOGIES LTD. ALC2/2018 |
- 06.03.2019 : |
HQ File RLA File Lic.No/Date:0310825720 [Deferred

[:01/80/050/00616/AM19/ :03/95/040/00812/AM 19/ 8.12.2018 | ‘
Decision: The Committee considered the case as p-er the “dgenda and noted that the herd copy of the
gapplication has not been received. The Committee decided to request RA for furnishing the hard copy of
:application.

| [CaseNo.275/15/80-  [Party Name: STERLITE  Meet No/Date:15/80-  [Status: |
! :ALC212018 'TECHNOLOGIES LTD. |ALC2/2018 l E
L | 06.03.2019 3 |
T e STt B S S i g e A o A e e A e ST R 2
' HQFile RLA File Lic.No/Date:0310825721 %Deferred
417 :01/80/050/00617/AM19/ '03/95/040/00815/AM|9/ |18.12.2018
Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
~ application has not been received. The Committee decided to request RA for furnishing the hard copy of
application. |
Case is deferred.
Case No.:276/15/80-  Party Name: BIRLA | Meet No/Date:15/80- ”mé"{atus |
‘ALC2/2018 FURUKAWA FIBRE OPTICS ALC2/2018
LIMITED, g06 03.2019
HQ e SN 7T TEEm— - L1c Dot s Deferred mg
418 :01/80/050/00618/AM19/ :03/94/040/00758/AM 19/ 118.12.2018 !
Decrsmn - The Committee considered the case as per the agenda and noted that the hard copy of the
appllcanon has not been received. The Committee decided to request RA for furnishing the hard copy of
appilcatlon !
|Case is deferred. E
Case N0.:277/15/80-  [Party Name: MAFLOW INDIA Meet No/Date:15/80-  Status:
- ALC2/2018 gPRIVATE LIMITED (ALC2f2018 ;
| | i 106.03.2019 E :
1419 :01/80/050/00619/AM19/ :31/83/040/00143/AM 19/ 19.12.2018 | !

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the |
gapplieation has not been received. The Committee decided to request RA for furnishing the hard copy of |
|application.

Case is deferred
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420 -

' Case No.:279/15/80- ' iParty Name: SUPER CIRCLE | Meet No/Date: 15/80- ~ Status:

'ALC2/2018 AUTO LIMITED ALC2/2018

. 06.03.2019
HQ File ' RLA File ~ [Lic.No/Date:0510409020 Deferred
:01/80/050/00621/AM 19/ :05/24/040/00506/AM19/ 20.12.2018

Decision: The Committee considered the case as per the a-gér_l-d_é_él_la_noted that the hard copy of the |
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.

“|Case No.:280/15/80- Party Name: VICTORA AUTO Meet No/Date:15/80- Status:
ALC2/2018 PVT. LTD ALC2/2018
06.03.2019
HQFile @~ RLAFile  |LicNo/Date:0510409056 Deferred
:01/80/050/00622/AM19/ :05/24/040/00529/AM 19/ 26.12.2018

421

|

|

1422 |

423

Decision: The Committee considered the case as perr'fhe aéenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

|Case is deferred.

§Ca§e No.:281/15/80- - -gParty Name: VICTORA AU'fawiMeetvﬁofbé_te_:mlgyéai 3Staius:

ALC2/2018 PVT.LTD 'ALC2/2018 f

‘ i 06.03.2019

'HQ File - RLA File - Lic.No/Date:0510409057 Deferred
:01/80/050/00623/AM 19/ :05/24/040/00530/AM 19/ 26.12.2018

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.

‘Case No.:288/15/80- Party Name: DAGGER | Meet No/Date:15/80- Status:
ALC2/2018 'MASTER TOOL ALC2/2018
INDUSTRIES LIMITED 06.03.2019
HQ File ~ |RLA File ~ Lic.No/Date:0310825933  Deferred
:01/80/050/00630/AM 19/ :03/94/040/00827/AM19/ 26.12.2018

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy of ‘
application.

Case is deferred.

' Case No.:282/15/80- Party Name: CORNING ‘Meet No/Date:15/80- Status:
ALC2/2018 TECHNOLOGIES INDIA 'ALC2/2018

| PVT.LTD. 06.03.2019

HQ File RLA File "~ Lic.No/Date:0510409144 Deferred
1:01/80/050/00624/AM 19/ | 05/23/040/00395;’AM19/ jOl .01.2019 |

424

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the

\application has not been received. The Committee decided to request RA for furnishing the hard copy of
\application. '

éCase is deferred.
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Case No.:283/15/80- 7 Party Name: CHEMICO  Meet No/Date: 15/80- B Status

'ALC2/2018 SYNTHETICS LTD., 'ALC2/2018

. 06.03.2019 .
. |HQFile RLA File ~ Lic.No/Date:0510409145 b&éned
4 01/80/050/00625/AM19/ :05/23/040/00428/AM 19/ 01.01.2019 1

Decision: The Committee considered the case as 'pwe-r the “;genda and noted that the hard coj copy of the |
‘appllcatmn has not been received. The Committee decided to request RA for furnishing the hard copy of
\application.

Case is deferred.

Case No.:284/15/80- Party Name: MICRON  Meet No/Date:15/80- .Sta'fus': -
ALC2/2018 INSTRUMENTS PVT LTD ALC2/2018
06.03.2019

‘ HQ File RLA File - Lic.No/Date:0510409150 Deferred
] 426 :01/80/050/00626/AM19/ :05/24/040/00548/AM 19/ 02.01.2019

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
apphcatlon

Case is deferred '

Case No.:285/15/80- ' 'Party Name: MAINT N ‘Meet No/Date:15/80- Status
ALC2/2018 [PRECISION PRODUCTS |ALC2/2018
LIMITED 06.03.2019
HQFile RLA File  Lic.No/Date:0710114362  Deferred
427 :01/80/050/00627/AM19/ :07/24/040/00237/AM19/ 02.01.2019

Decision: The Committee considered the case as "[')efmfhe_agenda and noted that the"ﬁerdwedey of the |
\application has not been received. The Committee decided to request RA for furnishing the hard copy of
|application.

|Case is deferred ‘

Case No.:286/15/80- Party Name: GODREJ & Meet No/Date:15/80-  Status:
ALC2/2018 BOYCE MFG. CO. LTD., ALC2/2018
06.03.2019

HQFile RLAFile  [Lic.No/Date:0310826137 Deferred
428 | 01/80/050/00628/AM19/ 03/94/040/00838/AM19/ 03.01.2019

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy of

application.

Case is deferred.

ICase No. 287/15/80- - ‘Pa-ITy Name: CHETAN ~ Meet No/Date:15/80- Status

'ALC2/2018 MEDITECH PVT. LTD., ALC2/2018 , |

% 06.03.2019 %

HQFile RLAFile ~  |Lic.No/Date:0810144240 Deferred
429 :01/80/050/00629/AM19/ :08/24/040/00300/AM19/ 04.01.2019

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

|Case i is deferred
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- T — - iy - - - ——— f - —— . - - »»E
|Case No.:289/15/80- Party Name: NIPHA EXPORTS |Meet No/Date:15/80- |Status: g

'ALC2/2018 PRIVATE LIMITED /ALC2/2018
. 3 06.03.2019 :
HQFile ~ RLAFile  [Lic.No/Date:0210208907 |Deferred

:01/80/050/00631/AM 19/ :02/24/040/00135/AM19/ 109.01.2019

430 7 77 = S i e T, T
Decision: The Committee considered the case as per the agenda and noted that the hard copy of the |
\application has not been received. The Committee decided to request RA for furnishing the hard copy of :
‘application. |
éCase is deferred. '

Case No.:292/15/80- Party Name: VEELINE MEDIA Meet No/Date:15/80-  Status:

ALC2/2018 LIMITED ALC2/2018

_ 06.03.2019

HQ File RLA File o Lic.No/Date:0210208916 |Deferred
431 01/80/050/00634/AM19/ 1:02/24/040/00145/AM19/ 10.01.2019 a ;

Decision: The Committee considered the case as ber the Wégendé"and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
\application.

Case is deferred.

~ |Case No.:293/15/80-

Party Name: STERLITE ~ |Meet No/Date:15/80-  Status:
ALC2/2018 POWER TRANSMISSION  ALC2/2018 | 5
| LIMITED 06.03.2019 | |
HQ File ~ [RLA File o Lic.No/Date:0310826313 Deferred |
:01/80/050/00635/AM 19/ :03/95/040/00869/AM 19/ 10.01.2019

432770 S i . _ -
Decision: The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

!MCmase--Ng:gi94115/80- - 'Prarty Name: BANGALORE Meet No/Date:15/80- Status:

|ALC2/2018 BIOTECH LABS PVT LTD., ALC2/2018

; 06.03.2019

HQFile ~ RLAFile o Lic.No/Date:0710114398 | Deferred
433 :01/80/050/00636/AM 19/ :07/24/040/00240/AM 19/ 11.01.2019 -

Decision: The Committee considered the case as pe‘r-the agenda and noted that the hard éopy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
lapplication.

Case is deferred.
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~ (Case No.:295/15/80-

434

435

5436

437

|Case No.:299/15/80-

438

~ [Party Name: TERUMO Meet No/Date:15/80-  |Status:
'ALC2/2018 PENPOL PRIVATE LIMITED |ALC2/2018 ;
06.03.2019 ,

HQ File RLA File Lic.No/Date:5310019903 |Deferred
:01/80/050/00637/AM 19/ 1:53/24/040/00010/AM 19/ 14.01.2019 -

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
|application.

\Case is deferred.

(Case N0.:296/15/80-  |Party Name: BONATRANS ~ |Meet No/Date:15/80- Status:
ALC2/2018 INDIA PRIVATE LIMITED | ALC2/2018 f

06.03.2019 |
HQ File RLA File '  |Lic.No/Date:0310826356 |Deferred
:01/80/050/00638/AM19/ :03/94/040/00879/AM 19/ 14.01.2019

Decision: The Committee considered the case as per the agenda and noted that the hard éopy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

‘Case is deferred.

Case N0.:297/15/80-  Party Name: KUVAWALA  Meet No/Date:15/80-

féiat-us:
ALC2/2018 CORE DRILL EQUIPMENT  ALC2/2018
| PVT.LTD,, 06.03.2019
HQ File ~ RLAFile ~ Lic.No/Date:0310826376 | Deferred
:01/80/050/00639/AM 19/ :03/94/040/00864/AM19/ 15.01.2019

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
\application has not been received. The Committee decided to request RA for furnishing the hard copy of |
application.

Case is deferred.

Case No.:298/15/80-

[Party Name: ULTRA Meet No/Date:15/80-  Status:
ALC2/2018 ENGINEERS 'ALC2/2018
06.03.2019

HQ File ~ |RLAFile Lic.No/Date:3110067288 Deferred
:01/80/050/00640/AM 19/ :31/83/040/00164/AM19/ 16.01.2019

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of |
application.

\Case is deferred.

'Party Name: TATA HITACHI |Meet No/Date:15/80- Status:
|ALC2/2018 :CON STRUCTION |ALC2/2018 ; ‘
MACHINERY COMPANY |06.03.2019 1
PRIVAT
HQ File RLA File Lic.No/Date:0210208927 Deferred
:01/80/050/00641/AM19/ :02/24/040/00140/AM 19/ '17.01.2019

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.
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?WWEEaQe No.:300/15/80- : jPertyiNaﬁ're:ml‘i)"ifIﬁEN"f_SCM_-Q_I\/I_ee_t-_lilo/]-)ate:ls-/SO— Status: i

- |ALC22018 SOLUTIONS PRIVATE ALC2/2018 ; |
LIMITED 06.03.2019 § |

| 'H'tj"'r"i'l'e' -~ RLAFile Lic.No/Date:0910067093  Deferred
:01/80/050/00642/AM19/ ’ £09/24/040/00487/AM19/ 118.01.2019

439" | %

O oo |

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the[
application has not been received. The Committee decided to request RA for furnishing the hard copy of |
:application.

Case is deferred.

. Case No.:406/15/80- [Party Name: ALLROUND Meet No/Date:15/80- Status:

. ALC212018 ((INDIA) VEGETABLE |ALC2/2018 ; E
| {PROCESSFNG MACHINES  06.03.2019 - E
PRI
HQFile  |RLAFile |Lic.No/Date:3310030504 Deferred |

440 :01/80/050/00748/AM 19/ 33/24!040/00016/AM19/ [18.01.2019 . E

Declsu)n The Committee considered the case as per the agenda ‘and noted that the hard copy “of the |
application has not been received. The Committee decided to request RA for furnishing the hard copy of |
|application.

| |

| |Case is deferred.

© CaseNo.:301/15/80-  [Party Name: ENDRESS AND  Meet No/Date:15/80-  Status: |
. |ALC212018 'HAUSER (INDIA) ALC2/2018 | w
| AUTOMATION INSTRU- 106.03.2019 ‘
§ fHQ File RLA File LLic.No/Date:0310826485 Deferred |
441 :01/80/050/00643/AM19/ 1:03/94/040/00911/AM19/ 21.01.2019 ;

;Demsron: The Committee considered the case as per the agenda and noted that the hard copy of the |
aapplication has not been received. The Committee decided to request RA for furnishing the hard copy of
<app11cat10n

Case is deferred

© CaseNo.:302/15/80-  |Party Name: ENDRESS AND  Meet No/Date:15/80-  Status: |
ALC2/2018 'HAUSER (INDIA) ALC2/2018 ;

; AUTOMATION INSTRU-  06.03.2019 | {
HQFile RLA File  LicNo/Date:0310826486 Deferred |

442 i 01/80/050{'00644/}\1\/[]9/ 03/94/040/00912/AM19/ 21.01.2019

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the§
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

\Case is deferred.

i

. |CaseNo.:303/15/80-  [PartyName: FABTECH  Meet No/Date:15/80-  Status:
| ALC2/2018 PROJECTS & ENGINEERS ~ ALC2/2018 |
a | LTD 106.03.2019 ‘
| HQFile RLA File - |Lic.No/Date:311 1”6’66"72'9'_1'“'51)5%3}}?&
1443 ‘01/80/050!00645/AM19/ :31/83/040/00156/AM19/ 21.01.2019 ]

Decrsron The Committee consrdered the case as | p er the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy of | i
| |application.

Case is deferred

64



444

445

~ [Case No.:306/15/80- ~ Party Name: VEE KAY

446

Case No.:304/15/80- Party Name: BANCO ~ Meet No/Date:15/80-  Status:

ALC2/2018 PRODUCTS (INDIA) ALC22018

LIMITED 06.03.2019
HQ File RLAFile ~  [Lic.No/Date:3410044824 |Deferred
:01/80/050/00646/AM 19/ :34/24/040/00316/AM19/ 22.01.2019

Decision: The Committee considered the case as i)ef_thé agéh&a{ and noted that the hard'copyof' the |
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.

Case No0.:305/15/80- Party Name: VEE KAY Meet No/Date:15/80-  Status:
ALC2/2018 VIKRAM & CO LLP ALC2/2018

06.03.2019
HQ File RLAFile @~ |Lic.No/Date:0810144369 Deferred
101/80/050/00647/AM19/ :08/24/040/00297/AM19/ 23.01.2019

Decision: The Committee considered the case as ber the _agé-rida- and noted that the hard copy of the |
‘application has not been received. The Committee decided to request RA for furnishing the hard copy of |
application. .

%Case is deferred.

Meet No/Date:15/80-  |Status:
'ALC2/2018 'VIKRAM & CO LLP ALC2/2018 :
| | 06.03.2019
HQ File RLA File o Lic.No/Date:0810144370 Deferred
:01/80/050/00648/AM 19/ :08/24/040/00199/AM19/ 23.01.2019

Decision: The Committee considered the case as pertheagend;a.andnoted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.

' Case No.:307/15/80- 7 Parfy Name: VARINDERA ~ Meet No/Date:15/80- Status:
ALC2/2018 TOOLS (PVT) LTD. ALC2/2018
06.03.2019
HQ File - [RLAFile Lic.No/Date:3010104578 Deferred
:01/80/050/00649/AM 19/ :30/24/040/00049/AM 19/ 20.01.2019

447

448

Decision: The Committee considered the case as pér the agenda and noted that the hard copy of the

|application has not been received. The Committee decided to request RA for furnishing the hard copy of

application.
Case is deferred.

Case No.:313/15/80- Party Name: OMEGA  Meet No/Date: 15/80- Status:
ALC2/2018 ICEHILL PRIVATE LIMITED ALC2/2018
06.03.2019
HOQ File ~ RLAFile ~ Lic.No/Date:0510409545 |Deferred
:01/80/050/00655/AM 19/ 1:05/24/040/00627/AM19/ 31.01.2019

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the |
application has not been received. The Committee decided to request RA for furnishing the hard copy of
\application.

|Case is deferred.
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Case N0.:310/15/80-  Party Name: TERUMO Meet No/Date:15/80- Status:
ALC2/2018 PENPOL PRIVATE LIMITED ALC2/2018 -

2 | 06.03.2019 .

HQ File :01/80/050/00652/  RLA File Lic.No/Date:5310019913 |Deferred |
AM19/ :53/24/040/00013/AM 19/ 05.02.2019

449 "

451

‘Decisi(_)_ri_:_ The Committee considered the case as per the a'génd'é and noted that the hard cépy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application. ‘

Case is deferred.

:CéSe Nb.ﬁ3llf15/80- Party Name: BONATRANS 'Meet No/Date:15/80-  Status:

IALC2/2018 INDIA PRIVATE LIMITED |ALC2/2018

| 06.03.2019

HQFile  [RLAFile Lic.No/Date:0310826867 Deferred
450 :01/80/050/00653/AM 19/ :03/94/040/00949/AM 19/ 06.02.2019

Decision: The Committee considered the case as b_e-r the-ag-end-a and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

‘Case is deferred.

Case No.:312/15/80- Party Name: BLISS ANAND  Meet No/Date:15/80-  Status:
ALC2/2018 PVT.LTD., ALC2/2018

06.03.2019
HQ File RLA File Lic.No/Date:0510409611 Deferred
:01/80/050/00654/AM19/ :05/23/040/00476/AM19/ 06.02.2019

Decision: The Committee considered the case as per the agehaa and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.

iCéSe No.:315/15/80- ' ;Pe_my“Name: THE ANUP Meet No/Date: 15/80- Status:

ALC2/2018 [ENGINEERING LIMITED |ALC2/2018 [

| |06.03.2019

HQ File ~ RLAFile Lic.No/Date:0810144583 Deferred
457 101/80/050/00657/AM19/ :08/24/040/00394/AM 19/ 112.02.2019

H

EDecmon ‘The Committee considered the case as per the agenda and noted that the hard copy of the
|application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

' %Case is deferred.
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5 gC;;eNOSIWd/lS/SO- méParry Name: RONCI—f - m’Meet‘lu\Io/Diate:15/80- ‘-EStatus:

| |ALC22018 POLYMERS PVT LTD ALC2/2018 !
| 06.03.2019 ; ?
. HQFile RLA File ~ [Lic.No/Date:0310827026 gDefer'{é’é """"" @
453 01/80/050/00658/AM19/ :03/95/040/01154/AM19/ 14.02.2019

Decision: The Committee considered the case as per ‘the agenda and noted that the hard copy of the

|
application has not been received. The Committee decided to request RA for furnishing the hard copy of | E
application. ;

i
| (Case is deferred. E

|Case No.:317/15/80-  |Party Name: BONATRANS  |Meet No/Date:15/80-  Status: |

“ALC2/2018 INDIA PRIVATE LIMITED  |ALC2/2018 !

5 06.03.2019

HQ File RLA File Lic.No/Date:0310827036 Defer're'd
454 :01/80/050/00659/AM19/ ’ 03/94/040/00986/AM19/ 114.02.2019 E

Decision: The Committee considered the case as pcr the agenda and noted that the hard copy of the;

application has not been received. The Committee decided to request RA for furnishing the hard copy of

application,

! Case is deferred. .

| |CaseNo.:318/15/80-  |Party Name: MASU BRAKE | Meet No/Date:15/80- wEStatus o
. ALC22018 PADS PRIVATE LIMITED ~  ALC2/2018 |
E | 3 06.03.2019

HQFile ~ RLAFile LLic.No/Date:0510409677 |Deferred
455 101/80/050/00660/AM19/ 05/24/040/00637/AM19/ 15.02.2019

| i

‘D(’,CISIOII "The Committee considered the case as per ‘the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of |
appllcatlon %
;Case is deferred. 5

| |CaseNo.:319/15/80-  |Party Name: A Meet No/Date:15/80- ‘Status i
3 iAchfzms [ENGINEERING PRIVATE | ALC2/2018 ‘
| LIMITED 106.03.2019 |

3 HQFile ~ RLAFile  |Lic.No/Date:0910067177 Deferred
;456 :01/80/050/00661/AM19/ :09/24/040/00349/AM 19/ 15.02.2019 ;

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the |
\application has not been received. The Committee decided to request RA for furnishing the hard copy of
|application.

\Case is deferred.

i

e

" |Case No.:320/15/80- Party Name: AZAD Meet No/Date:15/80-  Status: |

ALC2/2018 [ENGINEERING PRIVATE ~ ALC2/2018

| LIMITED 06.03.2019 |

HQFile  RLAFille “"”Lia.ﬁ&?béié?ﬁéi(')'06"7;1%"“]ﬁmd
457 5:01/80/050/00662/AM19/ :09/24/040/00351/AM19/ 15.02.2019 E

L= ol Ml el . |

; Declsmn The Committee considered the case as per the agenda and noted that the hard copy of the
3 apphcatlon has not been received. The Committee decided to request RA for furnishing the hard copy of
g lapplication.

|Case is deferred.
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|Case No.:321/15/80- " Party Name: AZAD Meet No/Date:15/80-  Status:
ALC2/2018 ENGINEERING PRIVATE | ALC2/2018

LIMITED 06.03.2019
HQ File ~ RLAFile Lic.No/Date:0910067179  Deferred
:01/80/050/00663/AM 19/ :09/24/040/00348/AM 19/ 15.02.2019

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
lapplication. ‘

|Case is deferred.

‘Case No.:322/15/80- ~ Party Name: AZAD Meet No/Date:15/80-  |Status:
ALC2/2018 ENGINEERING PRIVATE | ALC2/2018 f
LIMITED 06.03.2019
HQ File ~ RLAFile Lic.No/Date:0910067180 Deferred
450 01/80/050/00664/AM19/ 109/24/040/00350/AM 19/ 15.02.2019

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application,

Case is deferred.

Case No.:323/15/80- l_’z'arty-N-ame: NNF Meet No/Date:15/80- Status:
'ALC2/2018 TECHNOLOGIES ALC2/2018

; ; 06.03.2019 |
r . AR e S i [l - — ; ———————— S - ‘
'HQ File RLA File [Lic.No/Date:0710114561 Deferred
:01/80/050/00665/AM19/ :07/24/040/00268/AM 19/ 15.02.2019

460 e SIS e ; : . )

‘ Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.

Case No.:324/15/80- o Party Name: SWASTIK Meet No/Date: 15/80- Status:
ALC2/2018 'TUNGSTEN PVT LTD ALC2/2018
06.03.2019
HQ File RLA File Lic.No/Date:0310827084 |Deferred
461 :01/80/050/00666/AM 19/ 1:03/95/040/01213/AM 19/ 15.02.2019

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
\application has not been received. The Committee decided to request RA for furnishing the hard copy of
lapplication. ‘
|Case is deferred.

Case No.:325/15/80- |Party Name: ULTRA Meet No/Date:15/80-  |Status:
ALC2/2018 'ENGINEERS ALC2/2018 «
06.03.2019 .
HQ File RLA File ~ |Lic.No/Date:3110067318 |Deferred
462 :01/80/050/00667/AM19/ :31/83/040/00177/AM19/ 18.02.2019

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
\application.

Case is deferred.
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Case No.:326/15/80-  [Party Name: UNI VTL Meet No/Date:15/80-  |Status:

'ALC2/2018 [PRECISION PVT. LTD. ALC2/2018
| . |06.03.2019 |
HQ File RLA File ' LLic.No/Date:6510000024 Deferred
463 :01/80/050/00668/AM 19/ 65/24/040/00005/AM19/ 118.02.2019
' Decision: The Committee considered the case as per the agefi&g and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
\application.
|Case is deferred.
Case No.:327/15/80- Party Name: ASHWIN ' " Meet No/Date:15/80- Status: :
IALC2/2018 PLASTIC INDUSTRIES /ALC2/2018 '
06.03.2019
HQ File ~ RLAFile Lic.No/Date:0310827105  Deferred
464 | :01/80/050/00669/AM19/ 1:03/94/040/00997/AM 19/ 19.02.2019
Decision: The Committee considered the case as per the agenda and noted that the hard cor.;}_f of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
-application.
Case is deferred.
Case No.:328/15/80-  Party Name: ACE FURNACES Meet No/Date:15/80-  Status:
ALC2/2018 PVT.LTD., \ALC2/2018
; ! 106.03.2019
HQ File - RLAFile " |Lic.No/Date:0310827111 Deferred
465 1:01/80/050/00670/AM19/ [:03/94/040/01005/AM 19/ 19.02.2019

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
\application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.

|Case No.:329/15/80- |Party Name: CHEMICO Meet No/Date:15/80-  Status:
ALC2/2018 'SYNTHETICS LTD., ALC2/2018
- 06.03.2019
HQFile - RLAFile N Lic.No/Date:0510409691 Deferred

466 01/80/050/0067 I/AM]9/ 05/23/040/00506/AM]9/ ‘19 02 2019

apphcatlon has not been received. The Committee decided to request RA for furnishing the hard copy of
lapplication.
Case is deferred.

Case No.:330/15/80- Party Name: AUTO COMP ~ Meet No/Date:15/80-  Status:

'ALC2/2018 INDIA PVT. LTD ALC2/2018 -

| | 06.03.2019

HQFile RLA File : " Lic.No/Date:3110067323 | Deferred
467 f:01/80/050/00672/AM 19/ 1:31/83/040/00173/AM 19/ 119.02.2019

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of |
application.

Case is deferred.
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‘Case No.:331/15/80- Party Name: MICRON  |Meet No/Date:15/80-  Status:
'ALC2/2018 INSTRUMENTS PVTLTD  ALC2/2018
% ‘ 06.03.2019
HQFile - RLAFile ~ Lic.No/Date:0510409696 Deferred
:01/80/050/00673/AM19/ :05/24/040/00668/AM 19/ 20.02.2019

iDeciﬂsviW(;mﬁ?MThércngr‘nmiﬁeé considered the case as per »trll{;awégen(jgm;ﬁmd noted that the hard copy «
application has not been received. The Committee decided to request RA for furnishing the hard copy of |
\application. .

Case is deferred.

\Case No.:332/15/80-

Party Name: MICRON [Meet No/Date:15/80-  |Status:
ALC2/2018 INSTRUMENTS PVTLTD  ALC2/2018
06.03.2019
HQFile ~ RLAFile ' Lic.No/Date:0510409703  Deferred
:01/80/050/00674/AM19/ :05/24/040/00669/AM 19/ 20.02.2019

Decision: The Committee considered the case as per tfle_-aéenda and noted that the hard cop}; of the |
‘application has not been received. The Committee decided to request RA for furnishing the hard copy of
‘application.

Case No.:333/15/80-  Party Name: SREE RAM Meet No/Date:15/80- Status:
ALC2/2018 TUBEWELL ALC2/2018

f 06.03.2019

HQFile N ~ |RLA File i ~ Lic.No/Date:3210078867 Deferred
:01/80/050/00675/AM19/ :32/24/040/00057/AM 19/ 21.02.2019

application has not been received. The Committee decided to request RA for furnishing the hard copy of
|application.

Case is deferred.

\Case No.:334/15/80- ~ |Party Name: JAMES Meet No/Date:15/80-  |Status: |
ALC2/2018 ROBINSON LABS PVTLTD | ALC2/2018

| | 06.03.2019

HQ File o " [RLA File ~ Lic.No/Date:0910067205 Deferred

:01/80/050/00676/AM 19/ :09/24/040/00531/AM 19/ 22.02.2019

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.
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|Case No.:336/15/80-  Party Name: LARSEN & ~ |Meet No/Date:15/80-

Case is deferred.

Case No.:335/15/80- ~ Party Name: LARSEN &  Meet No/Date:15/80-  Status:

ALC2/2018 TOUBRO LIMITED ALC2/2018

06.03.2019 | |
HQ File RLA File Lic.No/Date:0310827223 Deferred |
:01/80/050/00677/AM19/ :03/95/040/01021/AM19/ 22.02.2019

Decision: The Committee considered the case as per”t_hé égenda and noted that the hard chy of the |
application has not been received. The Committee decided to request RA for furnishing the hard copy of
\application. '

|Case is deferred.

‘Status:
ALC2/2018 TOUBRO LIMITED ALC2/2018
06.03.2019 |
HQ File RLA File Lic.No/Date:0310827224 Deferred
:01/80/050/00678/AM19/ :03/95/040/00999/AM19/ 22.02.2019

Decision: The Committee considered the case as pefmt'he aéénda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.

Case No.:337/15/80- ~ |Party Name: LARSEN & Meet No/Date:15/80-  Status:
ALC2/2018 TOUBRO LIMITED ALC2/2018

06.03.2019
HQ File - RLA File Lic.No/Date:0310827225 Deferred
:01/80/050/00679/AM19/ :03/95/040/00995/AM19/ 22.02.2019

Decision: The Committee considered the case as pel-'- the agéhda and noted that the hard cdpy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

'Case is deferred.

Case No.:338/15/80- Party Name: KELVION INDIA Meet No/Date:15/80-  Status:
ALC212018 PVT LTD ALC2/2018 |

' ' 06.03.2019

HQ File RLA File Lic.No/Date:0310827286  Deferred
:01/80/050/00680/AM19/ :03/94/040/00993/AM19/ 26.02.2019 |

Decision: The Committee considered the case as per the aéenda and noted that the hard coi)y of the
lapplication has not been received. The Committee decided to request RA for furnishing the hard copy of
application.
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Subject AA No.-0310813078 dated 05.05. 2017 of L&T-MHPS, Mumbai Date  12/24/18 09.55 AM
To. Norm Committee | DGFT <nc1 dgft@nic.in> From "HEI Division, DHI" <divhei-dhi@gov.in>

Ministry of Tleavy Industrics & Public Interprises
Department of Heavy Industry
11 Division
OFFICE MEMORANDUM
Subjeet : DGET 1D- 01/80/50/00100/AMI8/DES-I dated Nil
AA No.-0310813078 dated 05.05.2017 of L&T-MHPS, Mumbai

Fxport Product-Steam Turbine 650 MW.

Inputs

!I em .'\n {;:171;1 :,\_ )_- - -Recmnmcndntit;; N )

i wm n_(n (7;()— ..;_l_n 1L 1610 3-_7. 33 _"w_l_l;;gf?a Net to net in numbers as pc?' (N4 with accountability.

! Hita 108, 11110 172,176 10 286, 289 10 323,326 o

102

|'I_llin no - _‘r;‘l.\ji-‘iij"vl‘;._ - - R\Tu—_%'l?)?( 16 1';;;—0?; E)B \d|llC or as applicd for

:l ” o B B whichever is lower -

Htem no. 30 31 s per SION C1647 . since w d\l.i"C calculation hds not

| been provided.

Hemno 37 5.345 Kg o i
liemoot09 ke
iIT;:-'“i.-i‘_i‘ 7i(J- S 634 l-(_u___r - -
[1em w0 173 10 175 As per SION C-738 _ N
]I‘ium(» 15,087 288,324,325 T ldcleted- doscription is vague.
i:: i no. 3 1o S, ',;i o ] ddu&.d:ﬁmt laponuixirmu_.u AA by alpb_licam a
e no. 35 C lelacdasnotpanofexportproduet.

This has the dpplmal of JS.
(K.K. liwart)
Industrial Adviser

v DGET, DES-
Dot of HL DO NoDES- /L& T Tu-1-2018-11-] dated 24122018

hitps: /mail.gov.infiwe static/layout/shellhtml?lang end&3.0.1.2.0 15121607 28-02-201Y
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2 \d3]19 DI VI
Subject: AA No. 0510402573 dated 16.05.2017 of Indure , New Delhi, Date: 02/28/19 10:03 AM
To: Norm Committee | DGFT <nc1.dgft@nic.in> From: "HEI Division, DHI" <divhei-dhi@gov.in>

Ministry of Ieavy Industries & Public Enterprises
Department of Heavy Industry
HET Division
Subject: DGET 1D- 01/80/50/148/AM18/D1:S-1/733 dated 15.02.2019

AA No. 0510402573 dated 16.05.2017 of Indurc . New Delhi.

Since. neither the calculations nor the supporting documents (having handwritten corrections) are
certified by appropriate authority and reduced zoom copy of engineering drawing is illegible.
therelore it is requested to provide the information as per Appendix 4K of DGIT7s Public Notice
No. 68/2015-20 dated 22/3/2018 duly certified by CF:.

(K. K. Tiwari)
Industrial Adviser

Deptt.of HL. UO No DES-1/INPL/AHP-1-2019-1E] dated 28.02.2019

hitps:/mail.gov.in/iwe slalicfhlyuut/shcll.hlml‘![ang en&e3.0.1.2.0 15121607 28-02-2019



